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INTRODUcnON 

I, the Chairman, Committee on the Welfare of Scheduled Cutes and 
Scheduled Tribes, having been authorised by the Committee to finalise and 
submit the Report on their ·bebalf, present this Fifty-Seventh Report 
(Tenth Lot Sabha) on Action Taken by -the Government on the recom-
mendations of the Committee contained in tbeir Twenty-Second Report 
(Tenth Lot Sabha) on Ministry of Welfare-Working of Integrated Tribal 
Development Projects in Bihar. 

2. The Report was considered and adopted by the Committee on 
8 November, 1995. 

3. The Report has been divided into the following chapten:-
I. Report. 

II. Recommendation&lobservatioDl which have been accepted by the 
Government. 

III. Recommendation&lobservationswhich the Committee do not desire 
to pursue in view of the Government's replies. 

IV. Recommendations/observations in respect of which replies of the 
Government, have not been accepted by the Committee and which 
require reiteration. 

V. Recommendation&lobservatioDl in respect of which final replies of 
the Government have not been received. 

4. An analysis of the Action Taken by the Government on the 
recommendations of the Committee contained in the Twenty-Second 
Report is given in Appendix. It would be observed therefrom that out of 
67 recommendation&lobservatioDl contained in the Report, 41 recommen-
dations, i.e., 61.19 percent have been accepted by the Government. The 
Committee do not desire to pursue 15 recommendations (i.e. 22.39 
percent) in view of the Government's replies. There are 10 recommenda-
tions (i.e. 14.92 percent) in respect of which replies of the Government 
have not been aCcepted by the Committee, require reiteration and one 
recommendation (i.e. 1.50 percent) in respect of which final reply from the 
Government is still awaited. 

NEwDEUU; 
11 December, 1995 

20 AgrGlulylJlUl, 1917 (S) 

(v) 

PARAS RAM BHARDWAJ, 
Clulimlllll, 

Committee on the Wei/lITe 0/ 
Scheduled Cutes tIIId 

ScMdukd Tribes. 



CHAPTER I 

1.1 This Rcport of thc Committee on tbc Wclfare of Scheduled Castes 
and Scheduled Tribes dcals with the Action Taken by the Government on 
thc 'recommcndations containcd in thc Twcnty-Second Rcport (Tentb Lok 
Sabha) of the Committee on the Welfare of Scheduled Cutes and 
Scheduled Tribes on the Ministry of Welfare reaarding worDnl of 
Intcgratcd Tribal Dcvelopmcnt Projects (ITDPs) in Bihar. 

1.2 The Twenty-Second Report was presented to Lok Sabha on 
30.4.1993. It contained 67 recommcndations/observations. Rcplics of thc 
Government in respect of these recommcndationslobservations rec:eived on 
28.4.1995, havc becn examincd and may be categorised as under:-

(i) Recommcndations/observations which havc becn ac«pted by tbe 
Governmcnt (SI. Nos. 1, 2, 3, 4, 5, 7, 8, 9, 10, 11, 12, 13, 14, 15, 
16, 17, 18, 19,20,22,23,24,25,26,30,31,35,36,37, 38,43,44, 
47, 52, 53, 54, 56, 58, 59, 61 and 66). 

(ii) Recommendations/observations which the Committee do not desirc 
to pursue taking into consideration the replies of the Government 
(SI. Nos. 6, 21, 27, 28, 29, 34, 40, 45, 46, 48, 49, 60, 62, 64 and 
65). 

(iii) Recommendations/observations rcplies to which have not been 
accepted by the Committee and which need reiteration (SI. Nos. 32, 
33, 39, 41, 42, SO, 51, 55, 57 and 63). 

(iv) Recommendations/observations in respect of which final replies 
have not been received (SI. No. 67). 

1.3 The Committee will now deal with those Action Takcn replies of the 
Government which need reiteration and comments. 

RecommendatJoa (51. NOI. 2 and 3; Par.. 1.9 aad 1.10) 
1.4 In para 1.9 and 1.10 of Twenty-Second Rcport (Tenth Lok ~abha) 

the Committee noted with distress tbat large amounts allotted for various 
schemes of tribal development remained un utilised which apeak poorly 
about execution of ITDP schemes. The Committee desired that the 
Ministry of Welfare should analyse reasons for proareu in utilisation of 
allotted funda and taken remedial measures in consultation with tbe State 
Government to Jive a push to the PrOJl'lllDmc. 

1.5 In thcir reply the Ministry have stated tbat the maio reason for slow 

1 
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progress in utilisation of allotted funds in the State of Bihar has been that 
the State Government has not released the funds to the IlDPs and other 
field level llIencies in time. The funds continued to lie in the Civil Deposit 
of the State for months tOgether after their release by the Ministry of 
Welfare. Welfare Minister wrote to the Chief Minister of Bihar vide his 
D.O. No. 14011/1192·TOA dated 31.5.1993 expressing his concern in the 
matter and then the Chief Minister of Bihar wrote back to Welfare 
Minister vide D.O~ No. 4610268 dated 12.7.1993 saying that be was ,etting 
the matter looked into. Another reason is stated to be the weakness of the 
administrative struct}lre for tribal development and lack of single line 
administration in TSp areas. They have further informed that Welfare 
Minister has also written to all State Governments to introduce single line 
administration in tribal areas vide letter No. 120241l1'93-TOC dated 
24.8.1993. Besides they have also written to State Government to report 
on the efficacy of the Project Level Co-ordination Committees for ITDPs 
for better execution of schemes for the development of STs vide their 
Ictter No. 16015/6191·TOA/I'DD dated 11.10.1993. 

The Government of Bihar has reported that steps have been taken to 
strengthen ITDPs to ensure better coverage and expenditure. Necessary 
instructions have been given to field officers to utilise funds and to take 
remedial measurcs vide Welfare Department Bihar's letter No. 2515 dated 
10.5.1994, No. 2435 dated 6.5.1994 to give greater emphasis on various 
priority programmes for primitive tribes and various meuures have also 
been enumerated in the aboveocirculars. 

The Government of Bihar has further stated that as far as the coverage 
of tribal families is concerned, it may be noted that many of the schemes 
undertaken have not onJy benefited the individual concerned but the entire 
tribal family as whole. Apart from that, in view of the limited availability 
of funds only the poorest of the tribals are intially taken up under various 
programmes. Efforts, however, are on to .include as many households as 
possible under various pro,rammes under Integrated Tribal Development 
Projects and other rural development schemes. 

The State Government has further reported that the system of depositing 
money in civil deposit is a very recent phenomenon. Only in 1989·90, this 
measure was adopted to meet the financial exigencies of the State. 
However, efforts have been made to get the fund released fro... cavft 
deposit. The Government of Bihar has further stated that this system h81 
completely been stopped from the year 1993-94. 

1.' The ~OIDIIIlttee would like to be apprised 01 the Ia_t poIIdoa I.D 
reprd to the Iotal nUlllber of Scheduled Tribes and abo Dumber 01 STs 
beneftted by· the various lCbemes undertaken by the State Govenunent of 
Bihar under ImPs and other rural development schemes. The Committee 
would also like to be apprised of the latest position In reprd to r~. of 
lunds from dvU deposits to the lTD ... and other field level apades. ThIs 
Iuformatloa Ibould be fumlsbed to the Committee wllbla a period ., 3 
months. 
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Recoauae .... 11011 (51. No.4; Para 1.11) 
1.7 In para 1.11 of the Twenty-Second Report (Tenth Lot Sabba) the 

Committee observed that no formal survey had been conducted by tbe 
State Government to ascertain how many of tribal familiea had been able 
to crou the poverty line. They noted that State GOYC1'Ilment would 
conduct an evaluation study to ascertain those facts. The Committee 
desired that they should be apprised of the fmdinp of the evaluation 

!study. 
I 1.8 In their reply, the Ministry have stated that the Government of 
iBihar has reported that a bench mark survey has been dollC to study the 
.cconomic status of the primitive tribes. However, due to fmancial 
constraints and lack of institutional arrangements, a formal survey could 
not be conducted till date to ascertain how many such families have been 
able to cross the poverty line. A similar exercise for Intqrated Tribal 
Development Project could not yield the desired information because of 
the untrained data collection staff. Discussions are on with aFncies lite 
the Xavier Institute of Social Services for conducting an independent 
survey in this regard. The modalities for the same are being finalised. 

The Ministry of Welfare were not satisfied with the reply of the State 
Government. They have therefore written to the Government of Bihar 
vide letter No. 1601516191-TDA dated 28.11.1994 askina the State 
Government to undertake a formal survey/evaluation study to ascertain 
how many tribal families have been able to cross the poverty line so far, 
after being benefited under ITDP schemes. They have also asked the 
GoverllJRCnt of Bihar to send copies of the evaluation study 10 ~nducted, 
so tb#tt the Committee can be apprised of the findings of the study. 

The Ministry of Welfare have further stated that they have also 
requested the Programme Evaluation Organisation of the Planning 
Commission to undertake evaluation studies of ITDP schemes vide D.O. 
No. 13013/1J1J4-TDR dated 29th September, 1994. 

1.9 The Committee would like the Mlnlstry of Welfare to punue the 
matter with the Government of Bihar and furnlab the eY .... tJoa report OD 
the worldq ef ITDP ICbemeI aDd tbelr Impad oa trIba1J. They would abo 
Uke to be apprIIecI of the exact number of trlb.. families who have c:rosd 
the poYel1y he within the period of 3 moaths. 

Rec:ommeadatloa (51. No.5; Pan 1.') 
1.10 In para 2.9 of the Twenty-Second Report (Tenth Lok Sabha) the 

Committee desired that the Ministry of Welfare should take up the matter 
with the Planning Commission and the MinistricsIDepartments concerned 
at the highest level to ensure the implementation of the prosramme for the 
welfare of Scheduled Tribes as per the guidelines issued by the Planning 
Commission. 

1.11 In their reply the Ministry have stated that a meeting of 
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representatives from the concerned Ministries and Planning Commission 
wu held on 19.4.1993 under the Chairmanship of Secretary (Welfare) to 
dilcuu the implementation of T.S.P. programme u per the Commission's 
guidelines. The MinistriesIDepartments were requested in the meeting to 
identify specific schemes/programmes tailored to tribal needs, and to iuue 
guidelines to the State Governments and other agencies to ensure that the 
adequate funds flow to TSP areu out of the Central Ministries' funds, 
quantify funds for TSP and disagregate them State-wise to open special 
cells in the MinistrieslDepartments for effective implementation of 
programmes, monitoring and evaluation which arc under implementation 
in various States and UTs. The decisions taken during the meeting were 
also circulated to all the concerned Ministries and the Planning 
Commission for follow-up action. 

They have further stated that Welfare Minister has written to the 
Deputy Chairman, Planning Commission, in this matter on 28.7.1993. In 
tum, the Planning Commission has issued guidelines on quantification of 
funds etc. for T.S.P. to concerned Ministries. 

On 20.9.1993, the Minister of State for Planning took a meeting of some 
important Central MinistrieslDepartment viz. Forest and Environment, 
Education, Rural Development, Industry, Health, Agriculture and 
Cooperation in regard to formulation of need based plan and 
quantification of funds etc. for T.S.P. 

They have stated that in 1994-95, their Secretary has taken a series of 
meetings with important Central MinistrieslDepartments before their 
Annual Plans were placed for discussion in the Planning Commission to 
impress upon them the need to formulate Tribal Sub-Plans by quantifying 
funds for tribal areas, dis aggregate State-wise " year-wise targets and 
suitably adopt all the on-going programmes to meet the specific 
requirements of Scheduled Tribes. 

1.11 The Committee would Db to know wbether special ceUs bave been 
opened 1D the MlDIstrieslDepartments for effective ImplemeDtation 01' 
speclftc ICbeaIftIproanmmes taUored to tribal needs, tbelr moDitOl"laa and 
evaluatloa etc. which are under lmplementatloa 1D varlous Stales ad UTI. 

Recommendation (SI. No.7; P .... 1.16) 

1.13 In para 2.16 of the Twenty-Second Report (Tenth Lok Sabha), the 
Committee took a serious view of the inordinate delay on the part of the 
State Government in submitting the Governor's reports on the 
administration of Scheduled Areas to the President of India. The 
Committee desired that the procedure in that regard should be 
streamlined. 

1.14 In their reply, the Ministry have stated that the Govt. of Bihar has 
reported that Governor's Report on the administration of Scheduled Areas 
for the years upto 1991-92 have been sent to Government ot'India by the 
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Governor of Bihar vide letter No. 3280 OS.III dated 7.12.1992. The 
State Government has (urther reported that the report for the year 
1992-93 is being sc:rutiniaed in the Secretariat of the Governor of 
Bihar. Reminders have also been sent vide letter No. 1801312193-TDR 
dated 9th June, 1994, from Secretary, Ministry of Welfare to the Chief 
Secretary, Government of Bihar and vide letter 
No. 1801312193-TDR dated 11th October, 1994 from the Welfare 
Minister to the Chief Minister of Bihar. 

The Ministry have further stated that their Secretary, has also 
written to the Chief Secretaries of all State Oovernments vide letter 
No. 1801312193-TDR dated 10th January, 1995, asking them to ensure 
that Governor's reports regarding Administration of Scheduled Areas to 
be ICnt to the President should be got expedited for all the years for 
which they are due. This matter aslo came up for discussion during the 
Conference of Secretaries and Ministers incharge of Tribal Welfare 
Departments in the StateslUTs held in Guwahati on 2nd &. 3rd 
February, 1995 and it was urged that the State Government should 
send Governors' reports regularly as envisaged under the Fifth 
Schedule of the Constitution. The Conference was also attended by the 
Minister incharge of Tribal Welfare, Government of Bihar as also the 
Secretary, incharge of Tribal Welfare· and Commissioner, Tribal 
Welfare, Bihar. 

1.15 The Committee would like to be Inlormed whether the State 
Goyenmaeat 01 Bib... haft lent the Govemor"s Report rqardlnc 
admlnlltntloa or Scbeduled Areal lor the yean 1992-93, 93-94 and 94-
95 to the PresideDt 01 lad ... 

Rec:ommendatloa (SI. No. 10; "Pan 2.19) 
1.16 In para 2.19 of the Twenty Second Report (Tenth Lok Sabha) 

the Committee felt that State Governments suggestion to set up a 
small ceO at Governors Secretariat to critically analyse the material 
furnished by the State Government before giving a final shape and also 
to include Governors' impreuion formed during his tours in the report 
merit consideration and acceptance. They hoped that a critical analysis 
and impression gathered by Governor should find a place in the next 
Annual Report. 

1.17 In their reply, the Ministry have stated that the Governor of 
Bihar has reported that the recommendati~n of the Committee has 
been taken up earnestly and the creation of a Cell at the Secretariat 
of Government of Bihar, is under active consideration of the 
Government. With the creation of this Cell, it would be possible to 
'urn ish the report with critical review and the impression. gathered by 
the Governor of Bihar during his tours of the tribal area •. 

1.11 The Committee would Ub to be intimated wHther a ceO ... 
beea let up at the Secretariat or Goveraor 01 Bihar to crltlc .. ly analy. 
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the Governor's report on the administration or Scheduled Areas berore Its 
submission to President and the rundions assigned Jo it. 

Recommendation (Sl. No. 11; Paras 2.29 and 2.30) 

1.19 In para, 2.29 and 2.30 of the Twenty-Second Report (10th Lok 
Sabha) the Committee noted with concern that the meetings of TAC had 
not been taking place at regular intervals in Bihar, since December, 1988. 
Only five meetings had been held though the rules provided that T AC 
should meet twice a year. They were of the view that all the problems of 
tribal areas could not be discussed fruitfully when meetings were held at 
such long intervals and only for a few hours. The Committee hoped that 
Tribal Advisory Council should meet more frequently and for longer time. 

1.20 The Ministry of Welfare in their reply have stated that the 
comments and recommendation of the Committee have been taken note of 
very seriously by the Government of Bihar. Now, it is the endeavour of 
the Government that the meetings of the Tribal Advisory Council should 
take place regularly and on time. During 1994, one such meeting was held 
on 25.1.1994. The next meeting is also likely to be held very soon. 

1.21 The Committee would like to know as to when the next meetings or 
TrIbal Advisory Council were held aner 25.1.94 with their duration. 

Recommendation (SI. No. 12; Para 2.31) 

1.22 In para 2.31 of the Twenty-Second Report (Tenth Lok Sabha) the 
Committee noted that in the meetings of the Tribal Advisory Council held 
on 5 April, 1991. a number of proposals were submitted by the members. 
The Committee found that these proposals were submitted more than two 
years back and unusual delay in their examination/perusal was required to 
be looked into. They urged that concerned departments of the State 
Government should be prevailed upon to expedite their examination. 

1.23 In their reply the Ministry have stated that the Government of 
Bihar has reported that the recommendations of the Committee have been 
noted and action is being taken accordingly. This matter was also raised in 
one of the Tribal Advisory Council meetings by one of its members. 
Concerned departments such as Revenue, Forest, Excise, Co-operative, 
Mines etc. have been directed to take immediate steps so that land 
alienation from tribals to non-tribals docs not ntke place, tribal women are 
given inheritance right. tribal people are given mining lease in forest areas 
and that the ban on sale of liquor is strictly implemented. It is further 
mentioned that as regards withdrawal of facilities to the offspring of Hindu 
father & ST mother. the matter has been referred to the Department of 
Personnel & Administrative Reforms. Government of Bihar, but because 
of legal complications. the matter has not been finalised and therefore 
implementation of the concerned.resolution of the Tribal Advisory Council 
has not taken place so far. They have stated that as regards the 
establishment of a self-sufficient Authority for Santhal Pargan~ Division, 
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it already exists, but is dormant because of the proposition of an 
Autonomous lharkhand Parishad. 

1.14 The C_lttee may be apprised 01 dedsioa takeD In "lard to 
withdrawal or IKWtlet to tJie otrsprlnl 01 Hindu Father and Scbeduled 
Tribe Mother. 

Recommeadatloa (SI. No. 15; Para 2.58) 
1.25 In para 2.58 of the Twenty-Second Report (Tenth Lok Sabha) the 

Committee desired that the Ministry of Welfare should impress upon the 
State Government to rectify the position in rcgard to single-line of 
administration in the light of experience gained in Bihar as well as in other 
States like Andhra Pradesh with a view to achieving better results. 

1.26 In their reply, the Ministry have stated that Welfare Minister has 
written to the Chief Ministers of State Governments urging them to 
implement signle-Iinc administration of ITDPs in the Tribal areas to 
achieve better results in tribal development vide his D.O. No. 120W1193-
TOC dated 24th August, 1993. During the conference of Ministers 
incharge of Tribal Development held at Guwahati on 2-3 February, 1995, 
the Union Welfare Minister again urged the State Governments to adopt 
single-line administration of ITDPs. 

1.21 The Committee would like to know as to bow lar tbe Ministry have 
beea IUcceurul In coavloclna the Stale Govemm~Dt 01 Bihar to Implement 
unale-Une admlnlstratloo or ITDPs In the tribal areas or Bihar. 

Recommendallon (SI. Nos. 17 and 18; Paras 2.60 and 2.61) 
1.28 In para 2.60 of the Twenty-Second Report (Tenth Lok Sabha) the 

Committee were surprised to find that the State Government of Bihar had 
discontinued payment of compensatory allowance to their staff posted in 
tribal areas which were comparatively more backwaid, l,aclt communication 
network and had under-developed infrastructure. In the absence of those 
incentives staff was often reluctant to serve in those areas without being 
adequately compensated. In para 2.61 of the same Report, the Committee 
further desired that they should be apprised of the action taken by the 
State Government on other recommendations of the Maheshwar Dayal 
Group like creation of cadre for tribal areas and recruitment of local 
persons with relaxed qualification in order to improve standard of work, 
which had been accepted by ttie State Government. 

1.29 In their reply, the Ministry have stated that the Government of 
Bihar has reported that implementation of recomm,endation of Maheshwar 
Dayal Group on Administrative ArrangementsIPersonnel Policy in Tribal 
Sub-Plan areas is yet to take place, in the State. The Department of 
Personnel and Administrative Reforrfls, Government of Bihar bas been 
asked to take action on tbe recommendation vide letter No. 3265 dated 
23.2.1993 of the Dcpartment of Welare, Government of Bihar. The 
Government of Bihar has furtber reported that the system of recruitment 
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of local people to Class III &: Class IV posts has been in use before the 
recommendation of the Committee. However, the system is not 
applicable in the case of aass II and Class I posts because such 
recruitments arc made through the State Public Servia: Commission. 

As far as the creation of a separate cadre for the Tribal Sub-Plan 
area is concerned, the State Government has represented that it requires 
greater indepth examination. 

1:30 The Committee would Ute to be informed as lOOn as tbe 
recommendation of tbe Maheshwar Dayal Group on AdminlltnOve 
ArranlemenWPenonnel Policy In Tribal Sub-Plan area Is Implemented In 
tbe State and alIo about the decision taken In. reprd to tbe creation of a 
sepante cadre for the Tribal Sub-Plan area. 

Recommendation (SI. No. 20; Pan 3.19) 

1.31 In para 3.19 of the Twenty-Second Report (Tenth Lok Sabha) 
the Committee were convinced of the reasoning on revenue 
consideration against abandoning prohibition policy in Bihar. The 
Committee strongly felt that development and welfare of 58 lakh tribals 
in the State should not be overlooked on revenue consideration. 

1.32 In their reply, the Ministry have stated that the Government of 
Bihar has reported that action is being taken by the Ex.cise Department. 
Effective propaganda is being made through Media and Non-
Government Organisations. 

1.33 Tbe Committee would Ute to be apprised of the proaress made In 
rcprd to enforcement of tbe prohibition poUcy In tbe Sub-Plan area of 
the State of Bihar wltbln a period of months. 

Recommendation (51. No. 22; Para 3.11) 

1.34 In para 3.21· of the Twenty-Second Report (Tenth Lok Sabha), 
the Committee noted that liquor shops had been abolished in Blockl 
Gram Panchayats in TSP areas of Bihar having fifty per cent or more 
tribal population. In BlockiGram Panchayats having less than fifty 
percent of tribal population, liquor vending was continuing. The 
Committee were at a loss to comprehend justification behind this policy. 
On the other hand, they were of. the view that non-tribal people living 
in Tribal Sub-Plan area enjoy all types of facilities including subsidised 
essential commodities and subsidy under IRDP and ITDA economic 
development programmes, besides the developed infrastructure created 
in those areas. Therefore, their preference for liquor should not get 
over-ric;ling priorities over tribals welfare. The Committee were of the 
view that in urban areas falling under the Tribal Sub-Plan areas, where 
proportion of non-tribal population to tribal population was very high, 
and people were comparatively better off, a different yardstick could be 
applied on revenue consideration. In such urban areas, Indian made 
foreip liquor could be sold through departmental shops . to check 
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smuggling of that type of liquor in rural tribal areas by unscrupulous liquor 
contractors. 

1.35 In their reply, the Ministry have stated that the Government of 
Bihar has reported that tbe State Government shares the anxiety of the 
Committee and has further stated that efforts would be made in this 
direction in order to save the tribals from exploitation by tbe liquor 
vendors. They are of the view that since the implementation of tbe policy 
of Prohibition has been very discouraging, a fresh strategy has to be found 
out. 

1.36 The Committee may be Informed as soon a a new stratee Is 
worked out on revenue eoasJderation Ia relped or urban area raDial UDder 
Tribal Sub-Plan areas, wbere proportion of non-tribal populatloa to tribal 
population Is very b .... , and people are eomparatlvely better off. 

Recommendation (SI. No. 23; Para 3.11) 

1.37 In para 3.22 of the Twenty-Second Report (Tenth Lok Sabha) the 
Committee felt that such a vital factor like liquor vending affecting tribal 
population should not be overlooked on revenue considerations. They 
therefore, strongly urged that sale of liquor in tribal Sub-Plan areas should 
immediately be banned. 

1.38 In their reply, the Ministry have stated that the Government of 
Bibar has reported that the State Excise Department bas drafted a 
memorandum with a view to enforce prohibition in all the 112 blocks in 
the Tribal Sub-Plan area. The Welfare Department of the State 
Government has already vetted the memorandum. The Government of 
Bihar has further stated that the matter require indepth examination, and 
since prohibition has failed earlier, it may take time, but tbey are 
committed to make the tribal Sub-Plan area a liquor-free zone. 

1.39 Tbe Committee would Uke the State Government or Bihar to 
expedite action on the memorandum submitted to them by the State Excise 
Department and .pprlle them of the proll'eaI made Ia maldDl the Tribal 
Sub-Plan areas as a Uquor free zone. 

Recommendation (SI. No. 14; Para 3.31) 
1.40 In para 3.31 of tbe Twenty-Second Report (Tenth Lok Sabha) the 

Committee found that as most of the tribal families are below poverty line, 
they require loan to meet social liabilities like marriages and even for 
consumption and in tbe absence of any institutional arrangements for sucb 
credit, they often fall in the bands of unscrupulous money-lenden wbicb 
sets the wheel of exploitation in motion. They also found that the 
institutional arrangements made to meet credit needs of the tribals like 
cooperative societies, LAMPS etc. were not only inadequate but also 
inefficient in working. Moreover, these institutions often face resource 
crunch. The Committee therefore, felt that there was a need to make 
adequate provisions of funds to such institutions and streamline their 
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functions. They desired that they should be informed of the steps initiated 
in that regard. 

1.41 In their reply, the Ministry have stated that the Government of 
Bihar has reported that for releasing the tribals from the clutches of 
money-lenders and indebtedness, funds have been made available to 
LAMPS for consumption loan by the Regional Development 
Commissioner. Every Gram Sabha of the Primitive Tribes is being given 
Rs. 12()()()1- at 4% interest as consumption loan. Hopefully this will meet 
the requirement of tribals, and the money-lenders will be kept at bay by 
these arrangements. 

1.41 The C ... mUtee are or the view that the amount or Rs. 12,00CY- at "'0 internt wlaich Is liven to every Gram Sabha of the Primitive Tribes as 
consumplioa .... wUl be Inlul'ficlent and desire that the same should be 
Increase subltantlally. 

Recommendalion (SI. No. lSj Para 3.32) 

1.43 In para 3.32 of the Twenty-Second Report (Tenth Lok Sabha) the 
Committee were perturbed to note that nationalised banks were shy of 
financing tribals. In the absence of any institutional finance, tribals had 
often fallen in the hands of unscrupulous money-lenders. The Committee 
urged that a sympathetic view of the grim poverty of tribals and their 
helplessness mi,ht be taken by the lending institutions and some way out 
might be found out with a view to help them. 

1.44 In their reply, the Ministry have stated that the Government of 
Bihar has reported that the attitude of Financial Institutions in granting 
loans to tribals is still not encouraging. However, the State Government is 
taking measures through the Secretary, Department of Institutional 
Finance, who co-ordinates the activities of different financial institutions, 
and it is expected that the position will improve. 

1.45 The Committee may be apprlRd or the precise steps taken by the 
Stlte GoverlUllenl or Blhlr 10 improve Ibe ailitude of Ibe FinlDclal 
Instltulionl in Ir .. tlnl ...... to the trihab keepinl in view Ihelr lrim 
ponrty and helpleuans. The COIIIDllttee would like to be Inrormed within a 
period or 3 months. 

Recommendation (SI. No. 26; Para 3.33) 
1.46 In para 3.33 of the Twenty-Second Report (Tenth Lok Sabha), the 

Committee noted that 80,000 people had been freed and a debt relief of 
Rs. 3 crores had been granted by the State Government of Bihar. The 
Committee had emphasised that released labourers should be properly 
rehabilitated and provided with means of livelihood. Their basic needs 
should be met to ensure that the released families did not relapse into 
bondage. 

1.47 In their reply, the Ministry have stated that the Government of 
Bihar has reported thllt the Department of Labour is· taking necessary 
action to provide means of livelihood to released Bonded Tribals. For 
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this purpose, every year, allocation of funds is made. During 1994-95 a 
sum of Rs. 10.15 lakhs was earmarked for this purpose. 

1.48 Tbe Committee would like to know whether the amount of RI. 10.15 
lakbs earmarked during 1994-95 for providing means of llvellbood to 
released bonded trlbals have been fully utilised. 

Recommendation (SI. No. 30; Para 3.42) 
1.49 In para 3.42 of the Twenty-Second Report (Tenth Lok Sabha), the 

Committee had emphasised that unproductive quality of land in the TSP 
areas was one of the basic causes of alienation of tribal lands. Thus, any 
comprehensive strategy for checking land alienation should include 
measures for improving productivity of land. Therefore, they urged that 
financial assistance might be provided to tribals to take up cultivation on 
land restored to them. 

1.50 In their reply, the Ministry have stated that the Government of 
Bihar has reported that the restoration cases initiated hy the State 
Government have yielded favourable results and a suhstantial area of land 
has been restored to the tribals. In order to help them in agricultural 
operations, the tribals to whom alienated land has been restored arc also 
being given Rs. 1()()(Y- per acre as grant so that they can make use of it for 
making the land more fertile and cultivable. 

1.51 Tbe Committee would Uke to know about the criteria adopted by the 
Slate Government for giving a grant of Rs. 10001- per acre to trlbals wbose 
alienated land bas been restored for taking up cultivation. 

Recommendation (SI. No. 31; Para 4.6) 
1.52 In Para 4.6 of the Twenty-Second Report (Tenth Lok Sabha), the 

Committee desired that the reasons for declining trend in agricultural 
productivity in TSP areas should be analysed and remedial measures taken 
at an early date. 

1.53 In their reply, thc Ministry have stated that the Government of 
Bihar has reported that the Tribal Sub-Plan region in Bihar comes under 
plateau area. Here, in the'Tribal Sub-Plan Blocks, thc land seape and its 
situation are entirely different when one compares the area with the rest of 
the State. The area is not only dominated by resourecless poor tribal 
farmers, but also due to undulating topography, the region is almost 
rainfed. The irrigation potentiality created is mostly of the minor irrigation 
types, which hardly covers 9% of the tOlal cultivable land. Therefore, 
whichever crops are grown in Tribal Sub-Plan area, they depend upon the 
mercy of rain water. Slight fluctuation in the behaviour of rain adversely 
effects the crops of the Tribal Sub-Plan region. 

The otber important factor for low productivity is stated to be the poor 
fertility of the soil. Soils of this region are poor in Nitrogen content and 
organic compounds. The phosphates in the upland and soils which are 
acidic in nature are fixed and not easily available to the plants. The upland 
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soil is severely eroded since this soil is of open and light in texture. All 
these complex features of topography, rainfall, water availability and soil 
formulation are responsible for poor productivity in the TSP blocks. 

However, the productivity of the rice crop on low land, which is the 
most important crop of this area, cannot be rated below average when 
compared with the same of the rest of the State. Of Course, during some 
bad monsoon years. this rice area is also adversely, affected, specially 
whcn the crucial rain of 'Hathiya' fails, a phenomenon which occurs almost 
regularly, after every five years. 

Sometime shrinka,ge in major crops, like rice, may be noticed. This may 
sometimes be due to the fact that farmers are advised not to grow riee on 
the uplands, which arc marginal lands and where the management of water 
is not easy. Cultivation of ricc on uplands drastically lowers the average 
productivity of rice. Hence. on such uplands, other crops like pulses and 
oilseeds may be more remunerative. 

The cultivators of the area are being constantly persuaded to take up 
cultivation of crops according to the capability and productivity of the land 
they arc cultivating. Rainfed systcm of cultivation is being introduced in 
the area. so that the productivity and intensity of crops can increase and 
crop production stability can be achieved. 

1.54 The Committee would like to know whether the Ralnfed system of 
cultivation had been Introduced In the TSP Districts of Bihar has shown any 
marked Improvement In agricultural productivity. 

Recommendation (SI. No. 32; Para 4.7) 
1.55 In para 4.7 of the Twenty-Second Report (Tenth Lok Sabha), the 

Committee recommended that added emphasis be laid on power supply to 
TSP areas and for that reason outlay under that head should be 
substantially enhanced. 

1.56 In their reply. the Ministry have stated that the Government of 
Bihar has reported that it has been their constant endeavour to make 
power supply available to tribal sub-plan area on priority basis. However, 
sometimes, because of low generation of power, this area also has been 
deprived of power supply occasionally. The Government of Bihar has 
further stated that they will certainly try to improve the situation. 

1.57 The Committee are not satisfied with the reply of the Government. 
They reiterate that added emphasis be laid on power supply to tribal sub-
plaD area aDd for that purpose outlay under this head should be 
substantially enhanced. 

Recommendation (SI. No. 33: Para 4.8) 
1.58 In para 4.8 of the Twenty-Second Report (Tenth Lok Sabha), the 

Committee felt that minor irrigation schemes bascd on rivers and streams 
which do not entirely depend on power to lift water might be taken up 
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whenever possible in large number to augment the irrigation facilities 
substantially. 

1.59 In their reply, the Ministry have stated that the Government of 
Bihar has reported that they are certainly in favoor of such schemes and 
has further stated that the tribal farmers will be encouraged to take up 
such manual schemes, so that, in case of non-availability of power, their 
crops d" not fail. 

1.60 The Commlltee consider the reply of the Government evasive. In 
their opinion, It Is the State Government -who should undertake the minor 
irrigation schemes for the tribal farmers, so that, In case of non-avaUablIIty 
of power. their crops do not fall. 

Recommendation (SI. No. 36; Para 4.15) 

1.61 In para 4.15 of the Twenty-Second Report (Tenth Lok Sabha), the 
Committee desired that the State Government should conduct a survey to 
know the precise area under jhoom cultivation in the State with a view to 
take appropriate measures to curb that practice. 

1.62 In their reply, the Ministry have stated that the Government of 
Bihar has reported that most of the shifting cultivation area comes under 
Sahebganj district of Santhal Pargana Division. This practice is prevalent 
among Pabariyas and Mal Pahariyas. They usually reside on hill tops. They 
do not like to come down from the top of hillocks. Having resided on a 
particular hill-top for sometime, they migrate to some other hill top with 
all their belongings. Although the State Government has not conducted 
any regular survey of the incidence of shifting cultivation and its effect on 
environment and ecology, it is aware about its adverse effects. It would be 
the endeavour of the State Government to get a survey conducted through 
a proper agency very soon. The State Government would also take 
remedial measures based on the recommendations of the survey. 

1.63 Tbe Committee would Uke to know whether any survey has been 
conducted by the Stale Government regarding Incidence of shifting 
cultivation and Its effect on environment and ecoloK)'. If so, the 
recommendations made durin, the survey and the remedial measures taken 
in this recard may be Intimated to them within a period of 3 months. 

~ec:ommendation (SI. No. 37; Para 4.16) 
1.64 In para 4.16 of the Twenty-Second Report (Tenth Lok Sabha) the 

Committee had desired that the State Government should prepare a 
concrete action plan to dissuade them from jhoom cultivation by offering 
attractive incentives in the form of agricultural land etc. In this context, 
the Committee further desired to point out that the Centrally Sponsored 
Scheme with total outlay of Rs. 75 crores, targeting settlement of 25000 
families over a period of five years had been formulated by the Ministry of 
Agriculture. The Committee advised the State Government to identify the 
areas and formulate sehemes with a view to rehabilitate those indulging in 
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jhoom cultivation and seck financial assistance from the Ministry of 
Agriculture. 

1.65 In their reply, the Ministry have slated that the Government of 
Bihar has agreed that it is true that mere pursuasion will not be enough to 
check shifting cultivation. Therefore, some special efforts have to be made 
to overcome this problem. In view of this, it is their endeavour to 
rehabilitate these tribals on permanent basis on the lower sides of the 
plains by providing them free land and tools, machinery and seeds, in 
order to help them to start agriculture. An ambitious programme of 
horticulture has also been prepared under the Bihar Plateau Development 
Project for the seven Blocks of Sahebganj district where shifting cultivation 
was prevalent. They have further stated that special soil conservation 
measures programme can also be taken up on their fields. As suggested by 
the Committee, the State Government will also take advantage of the 
Central Sector Scheme for this purpose. 

1.66 The CommIttee desire that the State Government should Inform as to 
how far they have beeD suceesslul ID rehabilitating the tribals engaged in 
Jhoom cultivation and also whether they have sought tbe financial assistance 
from the MInistry of Aarlculture. 

Recommendation (SI. No. 38; Para 4.22) 
1.67 In para 4.22 of the Twenty-second Report (Tenth Lok Sabha), the 

Committee strongly rccommended that Government should examine 
feasibility of providing insurance cover for all types of livestock reared by 
tribals apart from those supplied to them under various poverty allevi.Hion 
programmes. They further desired that utmost efforts should, therefore, be 
made to extend benefits to large number of tribals under animal husbandry 
scheme. 

1.68 In their reply, the Ministry have stated that the Government of 
Bihar has reported that as far as the question of providing insurance 
facility to the livestock reared by Tribals is concerned, apart from the 
livestock supplied to them under various poverty alleviation programmes, 
only those animals which are given to Scheduled Tribes on partial or 100% 
subsidy basis are covered under insurance schemes. If insurance scheme is 
to be extended to an animals, then the requirement of funds would be to 
the extent of RI. 20070.87 lakhs. The availability of such a huge amount 
has put a question mark on the implementation of the recommendation of 
the Committee for the time being. The Government of Bihar has further 
admitted that it is true that the number of beneficiaries under Animal 
Husbandry proarammcs in Tribal Sub-Plan area is small, the reUOD being 
the lower allocation of funds under the Animal Husbandry Sector 
sucx:eaively every year. However. efforts are being made to increase the 
number of heaeflCiariel within the available· resources by making some 
altentions in the achemcs. 
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The Secretary, Department of Welfare, Government of Bihar has 
further stated vide his letter No. 75, dated 10th April, 1995 that it is true 
that the quantum of assistance under SeA to TS~ haa been increased from 
1992-93 to 1993-94. but the amount received in the year 1993-94 could not 
be released by the Government of Bihar. Hence, the same remains 
unutilised. Non-utilisation of SeA during 1993-94 has naturally reflected 
upon the number' of beneficiaries. The number of beneficiaries will 
increase substantially as soon as SeA amount of 1993-94 is released by the 
State Government. They have expressed that as far as allocation under 
State Plan is concerned. the size of the plan was reduced drastically in the 
year 1993-94. as a result of which more beneficiary-oriented ~ :heme could 
not be implemented in the Animal Husbandry Sector and as soon as the 
size of the plan increases in subsequent years more funds would flow under 
this sector and automatically the number of beneficiaries will increase. 

) .69 The Committee may be Informed about the Dumber of Scheduled 
Castes and Scheduled Tribes benented under Animal Hulbandry Schemes 
during tbe year 1994·95. The Committee would allo like to know the reason 
for whlcb the amount under SCA to TSP received In the year 1993-,. by 
Government of Bihar could not be released In time. 

Recommendation (SI. No. 39; Para 4.23) 
l.70 In para 4.23 of the Twenty-Second Report (Tenth Lok Sabha), the 

Committee noted that pigs reared by tribals were of indigenous breed. 
Their growth was \stated to be far below the growth of the improved breed. 
The Committee. therefore. recommended that as far as possible pigs of 
improved breed should be made available to tribals in Tribal Sub-Plan 
areas. 

1. 71 In their reply, the Ministry have stated that the Government of 
Bihar has reported that as recommended by the Committee. more number 
of pigs of improved breed will be distributed, provided the fund under 
Special Central Assistance is enhanced under Animal Husbandry Sector. 

In this context the Ministry of Welfare have stated that they found the 
reply of the State Government unsatisfactory and they wrote to the 
Government of Bihar vide letter No. 1601S69S· TDM'DD dated 
6th April, 1995 ~sking why increased allocation had not been provided by 
the State Government to the Animal Husbandry Sector in 1993·94 as 
against 1992-93, when the flow of SCA to TSP from Ministry of Welfare 
had increased from Rs. 3175.25 lakhs in 1992-93 to Rs. 3497.39 lakhs in 
1993-94, and why :he State Government was not providing increased 
allocation for this purpose out of the State Plan funds. The Secretary. 
Department of Welfare. Government of Bihar has replied vide his letter 
No. 75. dated 10th April. 1995 that it is true that the quantum of 
assistance under SCA to TSP has been increased from Rs. 3175.25 in 1992-
93 to Rs. 3497.39 in 1993-94, but the amount received in the year 1993-94 
could not be released by the Government of Bihar. Hence, the same 
remains unuti1iscd. Non-utilisation of SeA during 1993-94 has naturally 
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reneeted upon the number of beneficiaries. The number of beneficiaries 
will increase substantially as soon as SeA amount of 1993-94 is 
released by the State Government. As far as allocation under State 
PhlO is concerned, the size of the plan was reduced drastically in the 
year 1993-94, as a result of which more beneficiary-oriented scheme 
could not be implemented in the Animal Husbandry Sector. As soon 
as the size of the plan increases in subsequent years more funds would 
flow under this sector and automatically the number of beneficiaries 
will increase. 

1. 72 The Committee are not satisfted with the reply or the 
Government. They are unable to understand as to why the increased 
now of Special Central Assistance. from Ministry of Welfare to Tribal-
Sub-Plan bas not been released by tbe Government of Bihar in time. 
The Committee, therefore, urge the Government to ensure tbat the 
Special Central As.'1lstance provided by the Ministry of Welfare Is 
released by the Government of Bihar at the earUest for the Tribal Sub-
Plan and plgl of Improved breed are made available to the tribals in 
TSP area, since the growth of the indigenous breed of pigs reared by 
the trlbals In general Is far below the growth of the improved breed. 

Recommendation (SI. No. 40; Para 4.31) 

1.73 In para 4.31 of the Twenty-Second Report (Tenth Lok Sabha) 
the Committee strongly urged that the State Government should gear 
up the machinery and take other administrative steps for expeditious 
implementation of alrcady delayed irrigation scheme. 

1.74 In their rcply, the Ministry have stated that the Government of 
Bihar has report cd that during the Seventh Five-Year Plan, additional 
irrigation potential was created in 2.5 lakh hectares in the tribal area. 
Due to the power situation, proper application of design. survey and 
monitoring and inadequate funds, targets could not be achieved. 
Against the target of 6931 private tubewells, 37,118 irrigation wells and 
8927 pump sets in the Seventh Five-Year Plan only 3327 private 
tubeweUs. 35.524 irrigation wells. and 3531 pUll1psets were completed in 
the Tribal Sub-Plan Area. Preference is given to Scheduled Castes and 
Scheduled Tribes under the Private Irrigation Scheme in the TSP Area. 
They have further stated that before the Eighth Five-year Plan, 50% 
subsidy was given by the Central Government. During the Eighth Five-
Year Plan, this was stopped, but the State Government is continuing 
the subsidy. With the assistance of the World Bank. a target of 700 
water harvesting tanks. 5360 irrigation wells and repair of 200 old lift 
irrigation schemes under the Bihar Hill Area Development scheme 
were taken up in 1993-94 under TSP Area. They have stated that 
action is being taken to complete schemes worth Rs. 712.00 lakhs. In 
1994-95. a total outlay of Rs. 2389.00 lakhs was earmll1ked for 
irrigation schemes. 

1.75 Tbe Committee would like to know whether the outlay or 
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Rs. 1389.00 lakhs earmarked for Irri&atlon schemes for the year 1994-95 
has been fully utilised. 

Recommendation (SI. Nos. 41 and 41; Paras 4.31 and 4.33) 

1.76 In para 4.32 of the Twenty-Second Report (Tenth Lok Sabha) the 
Committee expected that the State Government would give due attention 
to the maintenance and repair aspect and ensure that irrigation schemes 
executed at enormous cost function smoothly upto the designed capacity. 
They felt that such schemes going out of gear not only entail heavy lo'ls to 
the tribals in command areas due to loss of agricultural production, but 
also results in heavy losses to the Government as electric pumps and 
machinery get rusted if not used. 

The Committee also had desired that the State Government should 
reconsider their decision not to take up new irrigation schemes in TSP 
areas. In fact what was required was effective monitoring of the working of 
Lift Irrigation Schemes and their timely repair and maintenance. The 
Committee hoped that those aspects would be welI taken note of with a 
view to increasing irrigation potential in TSP areas. 

1.77 In their reply, the Ministry have stated that the Government of 
Bihar has reported that in the tribal area, Lift Irrigation Schemes arc not 
giving proper benefits to the tribals because there is lack of power and 
inadequate funds. Due to inadequate funds repair works too arc not 
completed. Motors installed on Lift Irrigation Schemes arc not functioning 
properly due to lack of power. 

The Government of Bihar has further reported that again due to lack of 
adequate funds and power, they have decided not to take up new irrigation 
schemes in tribal Sub-plan area. If the position of funds and power 
becomes satisfactory, they will take up the lift irrigation schemes. 

1.78 The CommIttee are not satlsned with the reply of the Government. 
They urge the Central Government to release more funds to the Bihar 
Government enabling ~t to tackle the problem of repaIr and maIntenance or 
electrIc pumps and machInery used In the workIng of Lift Irrigation 
Schemes whIch have been executed at an enormous cost. The Committee 
also, reiterate that the State Government should reconsider their decIsion of 
not taking up new Irrigation Schemes in TSP areas and hope that the State 
Government of Bihar would lake up new Lift Irrigation Schemes even from 
Its own funds because In theJr opinion this only can provide assured 
Irrigation In TSP areas. 

Recommendation (SI. No. 43; Para 4.50) 

1.79 In para 4.50 of the Twenty-Second Report (Tenth Lok Sabha), the 
Committee had noted that nine minor forest produce including Karanj 
seeds had been nationalised by the State Government of Bihar and private 
individualsf.lgencies were not allowed to trade in these commodities. The 
Committee learnt in this context, that Karanj seeds then were produced on 
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orivate land also and not in forests alone. They felt that State Government 
ihould not, therefore, include that in the list of minor forest produce and 
charge royalty on it. The State Government representatives had assured 
the Committee that it would be removed from the Schedule. The 
Committee expected an early decision in that regard. 

1.80 In their reply, the Ministry have stated that the Government of 
Bihar has reported that the State Government have, in public interest, 
created state monopoly in the trade of certain important minor forest 
produce, which includes seeds of Sal, Karanj, Mahua, Kusum and Palas 
and fruits of Amla, Harar and Bahera. As regards denationalisation of 
trade of Karanj seeds, as it is nowadays also grown on private land, State 
Government has st'ated that it is under their consideration, but it would be 
pertinent to indicate that the State Government created monopoly in the 
trade of certain minor forest produce irrespective of the fact whether these 
were found inside the forests or outside. Apart from Karanj, Mahua, 
Kusum and Palas arc also grown on Private land. They have further 
clarified that if the Committee has felt that the incidence of Karanj has 
increased in private land now-a-days, then this is not the case. The 
incidence of Karanj on private land has not increased in recent years. 

1.81 The Committee would like to be informed as soon as some decision 
is taken by the State Government in regard to denationalisation of trade of 
KaranJ seeds. 

Recommendation (SI. No. 44; Para 4.51) 

1.82 In para 4.51 of the Twenty-Second Report (Tenth Lok Sabha) the 
Committee desired that the State Government should examine all the 
issues in depth with a view to ensuring that tribals lot who collect Minor 
Forest Produce do not suffer and they are not exploited by middlemen 
also. The Committee also urged the State Government to ensure that poor 
tribals who have not been paid procurement price for their M.F.P., should 
be ensured payment promptly. 

1.83 In their reply the Ministry have stated that the Government of 
Bihar has reported that the price in the terminal market is controlled by 
the end users, which, in turn, depends upon demand and supply of 
product, oils and fats in most of the cases. As such, there are price 
fluctuations. At times, the price is not remunerative. Price support would 
be: ideal, but since this would involve providing subsidy component in the 
scheme, Government would have to provide sufficient fund for 
implementing the scheme. It has further been stated that providing price 
support scheme. instead of creating monopoly in the trade of Minor Forest 
Produce. is under consideration of Government of Bihar. 

1.84 The Committee desire that they should be Informed whenever 
decision II taken by the State Government to provide Price Support Scheme 
In the trade 01 Minor Forest Produce. They would also lib to know how at 
present do the State Government ensure the paymellt of procurement price 
10 the poor trlbals for their Minor Forest Produce. 
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Recommendatloa (SI. No. 47; Para 4.54) 

1.85 In para 4.54 of the Twenty-Second Report (Tenth Lok Sabha) the 
Committee desired that the Ministry of Welfare should take up the matter 
wilh the Ministry of Finance at the highest level with a view to provide 
Bihar State Forest Developmcnt Corproation funds through banking 
channels at reduced rate of interest as is being done in the case of certain 
other poverty alleviation programmes. 

1.86 In their reply, the Ministry have stated that the Government of 
Bihar has reported that under the present financial constraints before the 
Government, and because of very little allocation under the Plan head in 
this sector, it is not possible for the State Government to provide share 
capital as per the recommendation of the Committee. Government of 
Bihar has further reported that, as soon as the financial position of the 
Govenrment improves, it would be possible for them to allocate some 
funds for this purposc. 

The Ministry of Welfare has further stated that as regards the 
Committee's direction to them they have taken up the matter with the 
Ministry of Finance at the highest level in the light of the recommendation. 
They had first written to the Ministry of Finance vide O.M. No. 1601S/IV 
91-TDB (Vol. II) dated 4th October, 1993 with a view to providing funds 
al reduced rate of intcrest through banking channels to the Bihar State 
Forest Development Corporation, as is being done in the case of certain 
other poverty alleviation programmes. Minister of State for Welfare also 
wrote to the Finance Minister, Government of India vide d.o. No. 16015/ 
6191-TDD (Vol. III) dated 10th June, 1994 specifically in the light of 
recommendation of the commercial banks for providi:lg loans to the Bihar 
State Forest Development Corporation at reduced rate of interests since 
that would be of benefit not only to the Corporation but also to the tribals 
who are dealing in Minor Forest Produce in the State of Bihar. The 
Minister of State for Welfare had further stated in his aforesaid letter to 
the Finance Minister that a similar policy needs to be uniformally applied 
to all the Corporations dealing with the collection of Minor Forest Produce 
in all TSPlTribal majority StateslUnion Territories. 

1.87 The Committee may be Informed as soon as some reply In this 
context Is received from the Ministry 01 Finance. 

Recommendation (SI. No. 50; Para 4.57) 

1.88 In para 4.57 of Twenty-Second Report (Tenth Lok Sabha), the 
Committee noted with concern that because of inadequate funds (Rs. 280 
lakhs), provided in the Annual Plan of the State Government for Forestry, 
most of the programmes in that Sector had suffered badly in terms of 
physical achievements and desired goal. In view of the fact that tribals 
were closely auociatcd with forests and forclt development schemes were 
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going to benefit them directly and indirectly, the Committee hoped that 
this aspect would not be lost sight of while formulating schemes and 
allocating funds to forest department by the State Government. 

1.89 In their reply. the Ministry have stated that the Government of 
Bihar has reported that as soon as the resource constraint ceases, the State 
Government would try to allocate sufficient fund for the development of 
tribal people in tribal sub-plan areas., 

1.90 The Committee are not satisfied with the reply of the Government. 
The Committee reiterate that the State Government should allocate more 
funds for forestry and take up more forest development schemes for tbe 
trlbals In order to benefit them directly or Indirectly. 

(Recommendation Sl. No. SI, para 4.71) 
1.91 In para 4.71 of Twenty-Second Report (Tenth Lok Sabha), the 

Committee found that there was a serious shortfall in setting up health 
institutions during the Seventh Plan period. 187 Health Sub-Centres were 
sct up against thc targct of 507. Similarly 14 Unani dispensaries and 36 
Homcopathic dispcnsarics were set up against the targets of 21 and 54 
respectively. Shortfall in achicving targets of the Plan were highly 
dcplorable. Thc Committee desired that remaining Health Sub-Centres! 
Dispensaries should be set up expeditiously. 

1.92 In their reply, the Ministry have stated that the Government of 
Bihar has reported that as per the prescribed norms the following number 
of Referal HospitalsIPllCslHealth Sub-Centres are to be established in 
the TSP areas: 
Population llospitals PHClPHCs Sub-Centres 

-------
Rcqui- Estab- Requi- Estab- Requi- Estab-

rcd Iished red lished red lished 

2 3 4 5 6 7 
1.28.69.740 128 24 643 239 4290 3516 

The above statement shows deficiency in health institutions which is due to 
financial constraints. The State Government has, therefore, asked for 
additional funds undcr Spccial Central Assistance to Tribal Sub-Plan for 
this purpose. 

Thc Ministry of Welfare have further stated that the reply of the State 
Govcrnment has becn found not to be satisfactory since large amounts of 
Special Central Assistance from previous years are still lying un utilised 
with thc Government of Bihar and in any case this expenditure is expected 
to be met out of thc State Plan funds. This has been pointed out by them 
to the State Governmcnt vide letter No. 16015/6/91-TDAlfDD dated the 
7th of April. 1995. A reply of the Government of Bihar on the subject is 
awaited. 

1.93 The Committee note from the reply of the Government that only a 
few number of Hllspit"lslPHC/Sub-Centres have been estal-lished against 
the actual targets. The Committee also find that large amounts of SCA 
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from previous yean; are still lying unutilised with the Government of 
Bihar. The Committee. therefore. reiterate that the remaining Health Sub-
Centres/dispensaries should be set up expeditiously. 

(Recommendation SI. No. 52, Para 4.72) 
1.94 In para 4.72 of the Twenty-Second Report (Tenth Lok Sabha) the 

Committee found that there were large number of vacancies of doctors and 
para-medical staff posted in tribal areas. Against the sanctioned posts of 
1181 Medical Officers and 6000 posts of other staff. 887 Medical Officers 
and 5394 other staff were reported to be in position and the remaining 
posts were lying vacant. The Committee took serious note of it as it 
amounted to negation of health facilities. The Committee felt that though 
doctors and other para-medical staff posted in tribal areas were reluctant 
to serve in interior tribal areas which were comparatively backward and 
lacked communications infrastructure and other amenities. yet with the 
schemes of proper incentives like residential accommodation and compen· 
satory allowance ctc .• they could be motivated to work in those difficult 
areas. The Committee hoped that vacancies of doctors/para-medical staff 
would be filled up urgently. 

1.95 In their reply. the Ministry have stated that the Government of 
Bihar has reported that it is a fact that medical officers generally do not 
prefer to be posted in interior areas. Even with an incentive of Rs. 325/ 
(200+ 125) HRA and other allowances per month. the position has not 
improved appreciably. They have further stated to have asked the 
Government of Bihar to take positive action in the light of the specific 
recommendations of the Committee. not only for motivating doctors and 
other staff to work in tribal areas but also for filling up the vacancies of 
doctors and para-medical staff within a specific time limit, vide their letter 
No. 16015/6191-TDAlTDD dated the 10th of April. 1994. 

1.96 The CommiUee desire that the Ministry or Welrare should pursue 
with the Government or Bihar to fill up the sanctioned posts or Medical 
Officers and parll-medlcal staff. 

Recommendation (SI. Nos. 53 and 54; Para 4.73 and 4.74) 
1.97 In para 4.73 of the Twenty-Second Report (Tenth Lok Sabha) the 

Committee were perturbed to note that general impression of the people 
ahout functioning of PIICS/Sub-Centres in TSP areas of Bihar was far 
below expectations. It was reponed that medicines were not available in 
time. The Committee desired that the procedure in this regard should be 
streamlined to make the doctors to attend PHCs/Sub-Centres regularly by 
conducting surprise inspections and ensuring proper monitoring. Medicines 
should also be supplied regularly to medical ee:1tres. The Committee 
hoped that State Government would apply corrective measures to refurbish 
the tarnished imilge of health services in TSP areas. 

In para 4.74 of the same Report, the Committee had further recom-
mended that allocation for medicines in TSP areas should be substantially 
enhanccd 50 that c!illential medicincs wcre provided to paticnts from the 
PIIClSub-Ccntrc itself. particularly in interior areas, where such medicines 
were not locally availahle. This small gesture in Committee's view would 
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go a long way to mitigate health problems in tribal areas and would 
definitcly convey a strong positive message to poor people. 

1. 98 In their reply, the Ministry have stated that the Government of 
Bihar has reported that thc Health Department is taking steps to ensure 
regular and effective inspections and scientific monitoring. The 
Government of Bihar has further admitted that it is a fact that attendance 
of doctors, and provision for medicine is not satisfactory and has said that 
their Health Department has taken various measures to ensure better 
attendance, and providing adequate medicine. The State Government has 
said that an additional amount of Rs. 5.46 crores needs to be given 
annually out of SCA to TSP funds for this purpose. 

The Ministry of Welfare found the reply of the State Government 
unsatisfactory since huge amounts of SCA to TSP from previous years are 
still lying unutiliscd with the Government of Bihar and in any case this 
expenditure is normally expected to be met out of the State Plan fund. 
They have also written to the Government of Bihar vide letter No. 160151 
6191-TDAlfDD dated the 10th April, 1994 asking them for clarification 
on this point so that the actual facts can be placed before the Committee 
in the context of the observations made in the para under reference. 

1.99 The Committee would like to be apprised of the clarification as soon 
as It Is received from the Government of Bihar In regard to non-utilisation 
of amount of SeA to TSP for medicine etc. 

RccOInmendation (SI. No. 55; Para 4.86) 
1.100 In para 4.86 of the Twenty-Second Report (Tenth Lok Sabha) the 

Committee desired th"t the State Government should issue clean 
guidelines in regard to posting/transfers of the teachers to district 
authorities and tunc up the supervision and inspection to motivate teachers 
to devote themselves to their job. Frequent and continuous absence of 
teachers from schools and that too for longer. period, in Committee's view, 
had caused irreparable damage to the studies of tribal students. In their 
view this could be checked by strengthening office supervision and surprise 
visits by senior officers at sub-division and district levels. They further 
desired that reasons for poor relations among teachers and students and 
lack of sincerity on the part of teachers might also be ascertained with a 
view to taking remedial measures. 

1.101 In their reply, the Ministry have stated that the Government of 
Bihar has reported that, so far, the transfer of teachers from one school to 
another was being governed by various circulars issued by the Department 
of Education from time to time, but now the Bihar State Nationalised 
Primary School Teachers (Transfer and Disciplinary Action) Rules, 1994 
have already been promulgated, and all the District Education 
Establishment Committees have been directed to enforce the same. Rule II 
of the aforesaid rules clearly states that a teacher cannot be posted in his 
home block, nor enn he be posted at a place which is situated at a distance 
less than 20 Km and more than 50 Km.from his home place. These rules 
have come into force from the 16th of lune, 1994. They have further 
reported that as most of the teachers were involved in thc"!'evision of 
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electoral rolls, their transfers could not be effected due to embargo 
enforced by the Election Commission of India. 

1.101 The Committee find the reply of the Government as evasive. They 
reiterate that the State Government should issue dear Juldelines to the 
district authorities to tUlle up the supervision and Inspection to motivate and 
inculcate sense of dedication in teachers towards their Job. They also desire 
that the reasons for poor relations among teachers and students and also or 
lack of sincerity 011 the part or teachers which is a major factor constralnin. 
the spread or educutlclII among trlbals should be ascertained and necessary 
remedial measures taken to tackle this problem. 

Reconllnendatlon (SI. No. 56; Para 4.87) 

1.103 The Committee had urged that thosc vacancies as well as vacancies 
in schools run by Social Welfare Department and also at Middle and High 
School levels should be filled up urgently so that educational studies of 
students in schools located in TSP areas do not suffer. 

1.104 The Ministry in their reply had stated that the Government of 
Bihar had reported that as a result of examination conducted by the Bihar 
Public Service Commission (BPSC), 19618 teachers have been appointed. 
out of which 5810 have been appointed in 13 Tribal Sub-Plan districts. As 
rcgards the remaining vacancies, the same will also be filled up very soon. 

1.105 The CODlmlltt.'e would like to be inrormed of the latest present 
position In regard to the sanctioned posts or teachers and the number or 
teachers appointed agulnst the same In 13 Tribal Sub-Plan districts or 
Bihar. 

Recommendation (SI. No. 57; Para 4 •. 88) 

1.106 In para 4.88 of the Twenty-Second Report (Tenth Lok Sabha) the 
Committee desired that the State Government should analyse in depth the 
reasons of high rate of drop-outs in TSP areas and initiate remedial steps 
at an early date. The Committee also desired to be apprised of the action 
taken in that regard. 

1.107 In their reply. the Ministry have stated that the Government of 
Bihar has reported that steps are being taken to analyse the reasons for 
high drop-out rate ill tribal Sub-Plan areas. 

1.108 The Committee are not satisfied with the reply of the Government 
and reiterate that the steps taken by the State Government of Bihar to 
allalyse the reasolls ror hlKb drop-out rate in Tribal Sub-Plan areas should 
be expedited Ind remedial steps Initiated at an early dale. The CommlUee 
would also Uke 10 be apprised of the action laken in this reaard wUhln a 
period of 3 month •• 

Recommendation (SI. No. 58; Para 4.89) 

1.109 In para 4.89 of the Twenty.Second Report (Tenth Lok Sabha). the 
Committee felt that quality of educati~n in residential schools was 
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definitely much bcttcr and the rate of drop-out was also very, low in those 
schools. They therefore. urged that more and more residential schools 
might be opened in TSP areas of Bihar. ,. 

1.110 In thcir rcply. thc Ministry have stated that the Government of 
Bihar has agreed that it is true that ResidentiaVAshram schools have 
played a pivotal role in imparting education to the deprived sections of 
society. but has further stated that due to financial constraints, new 
Residcntial schools have not been opened up. It is further assured by the 
Statc Government that steps will be taken for opening of such schools as 
soon as sufficient funds become available. 

Ministry have further stated that Guidelines on Utilisation of S.C.A. for 
T.S.P. say that these funds can be utilised for the establishment of 
Residential Schools in tribal areas. The Ministry of Welfare released 
Rs. 3,497.39 lakhs during 1993-94. It is upto the State Government of 
Bihar to take advantage of this provision to set up more Residential 
Schools in TSP areas. 

1.111 The Committee would like to know whether the State Government 
of Bihar has fully utilised the amount released by the Ministry of Welfare 
during 1993-94 as S.C.A. If not, the reasons therefore may be intimated. 

Recommendation (SI. No. 59; Para 4.90) 
1.112 The Committee felt that the rates of stipends given to students in 

Ashram schools were grossly inadequate in those days of rising prices and 
required to be enhanced. The Committee hoped that those useful 
suggestions would favourably be considered by the State Government. The 
Committee further desired that they should be apprised of the action taken 
in that regard. 

1.113 In their reply. the Ministry have stated that the Government of 
Bihar has reported that the rates of diet etc. in the Residential schools 
have not been revised due to resource crunch. However, they have assured 
that if the resource position of the Government improves, upward revision 
will be made in these rate6. . 

1.114 The Con)mittee may be Informed as soon as some steps are taken 
by the State Government to enhance the rates of stipend, diet, clothln& etc. 

Recommendation (SI. No. 60; Para 4.91) 
1.115 In para 4.91 of the Twenty-Second Report (Tenth Lok Sabha), the 

Committee noted that in certain States having Tribal Sub-Plan areas 
particularly in Tamil Nadu. tribal parents were also given incentives in the 
shape of midday meal to encourage them to send their wards to schools. In 
Bihar. however no such scheme has been implemented. The Committee, 
therefore, urged the State Government to consider feasibility of 
introduction of such a scheme in Bihar. 

1.116 In their rcply, thc Ministry have stated that the Government of 
Bihar has reported that due to resource crunch being faced by the State 
Government, at thc moment the execution of such an ambitious scheme 
throu,hout the Tribal Sub-Plan area is not possible. However, efforts have 
been mitiated in this direction by introducing this scheme in Paharia Tribes 
at the first stage. Depending on the success of this scheme, it can be 
extended to othcr parts of Tribal Sub-Plan area irr phases. 

1.117 The ComlDittee would like to be Informed about the proams made 
In this direction. 
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Recommendation (SI. No. 61; Para 4.92) 
1.118 In para 4.92 of the Twenty-Second Report (Tenth Lok Sabha), the 

Committee urged that policy of promotion of students in the examination 
irrespective of their performance in the examination might be reviewed in 
Ihe light of the prevailing circumstances in TSP areas and remedial action 
should be taken to improve quality of education. 

1.119 The Ministry in their reply have stated that the Government of 
Bihar has. reported that in view of Committee's recommendation, the 
policy of promotion of students to higher classes irrespective of their 
performance in the examination is being reviewed and action is likely to be 
Inken in the near future. 

1.120 The Committee would like to know the result of review of the policy 
,of promotion of the students to higher classes Irrespective of their 
I performance In the examination. They would further like to know the action 
taken as a result of thIs review within a period of 3 months. 

Recommendation (SI. No. 63; Para 4.98) 
1.121 In para 4.98 of their Twenty-Second Report (Tenth Lok Sabha) 

Ihc Committee recommended that substantial Central Assistance might be 
provided to the State to accelerate rural electrification programme in TSP 
areas. In their reply, the Ministry of Welfare had stated that they had 
taken up the matter with the Ministry of Power vide letter No. 16015151 
91-TDA dated 27.9.1993 and interim reply was received from them on 
15.11.1993 wherein it was said that the matter had been brought to the 
nOlice of Chief Secretary, Bihar for taking remedial action. The Ministry 
of Power also requested the CMD REC to pursue the matter with the 
State Government. The Ministry of Power said that they would write back 
10 the Ministry (If Welfare on receipt of reply from the Government of 
Bihar. However, no further communication has been received from the 
Ministry· of Power despile reminders. The last reminder on the subject has 
been sent vide Ministry of Welfare's letter No. 16015/6/911TDAITDD 
dated 17.4.1995. 

1.123 The Committee are not satisfied with the reply of the Government. 
They reiterate thut substantial Central Assistance should be provided to the 
State to accelerate rUrMl electrlncatlon programme In TSP areas. 

Recommendation (SI. No. 67; Para S.9) 
1.124 In para 5.9 of the Twenty-Second Report (Tenth Lok Sabha), the 

Committee noted that evaluation studies of various Integrated Tribal 
Development projects had been undertaken by the Bihar Tribal Research 
Institute, Ranchi and the work was in progress. The Committee desired 
that they should be apprised of the main findings of those studies and the 
action taken on them by the State Government. 

1.125 In their reply, the Ministry have stated that the Government of 
Bihar has reported that the report from the Bihar Tribal Research 
Institute, Ranchi, on evaluation study of Integrated Tribal Development 
Programme has not yet been received, and that necessary action will be 
taken as soon as the same is received. 

1.126 The Committee are not happy wltb the reply or the Government. 
They desire that the matter should be panued with the State Govmuaeat 
or Bihar and tbey may be apprised or tbe outcome. 



CHAPTER n 
RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 

ACCEPTED BY THE GOVERNMENT 
Recommendation (SI. No.1; Pan 1.8) 

Bihar has Scheduled Tribe population of 58 lakh as per 1981 census 
which constitutes 8.3 percent of the total population of the State. 
However, major conccntration of ST population is in Tribal Sub-Plan 
Areas-43 lakh-which is spread in 112 blocks of ten districts of South 
Chhotanagpur and Santhal Parganas divisions of the State. Scheduled 
Tribes arc the most cxploited people of our country. Integrated Tribal 
Development Projects (ITDPs)llntegrated Tribal Development Agencies 
(lTD As) were conceived as a basic tool to implement Tribal Sub-Plan 
strategy during Fifth Five Year Plan. ITDA/ITDP strategy is basically an 
area approach keeping in view the separate geographical location of tribal 
habitations. Susequently, isolated pockets were also added to cover 
dispersed tribals. This strategy with identified areas has helped in focussing 
the attention of planners and implementers on special needs of the tribal 
society and tribal areas. The objective of the scheme has been socio-
economic development of the Scheduled Tribes and protection of tribals 
against exploitation. However the examination of 'Working of Integrated 
Tribal Development Projects in Bihar' by the Committee reveals that 
progress made during the last 15 years in formulation, implementation and 
monitoring of the programme has been tardy and lopsided. This has been 
amply brought out in the succeeding paragraphs. 

Reply of Government 
Action has been taken to improve formulation, implementation and 

monitoring of the Integrated Tribal Development Projects. Planning 
methodology for Integrated Tribal Development Projects has been worked 
out afresh and the roles of different agencies like, Project Officer, Meso, 
the Programme Implementation Committee and the Dy. Commissioner 
etc. have been identified. Likewise for selection of schemes under 
Integrated Tribal Development Projects the method of Check-slip has been 
introduced so that only family oriented income-generatiag schemes are 
taken up. It is also proposed to have a Draft Sub-Plan for aU Integrated 
Development Projects and the outline for the same is as follows:-

OUTLINE FOR .oRA" ITDP SUB-PLAN 
1. Brief description of the Project areas with sufficient statistical details. 
2. Details of othcr ongoing development programme in the project area. 
3. Strategy for integrated development of the project areas. 

26 
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4. Summary of funds available. 
5. Sector·wise programmes proposed. 
6. Draft Sub·Plan synopsis. 

As far as the monitoring part is concerned, meetings of Project Officers, 
Integrated Tribal Development Project (Meso Officers) and regularly held 
to review the implementation of the various schemes. It is under 
consideration of the Government that the institution of Meso Officers be 
vested with more administrative and financial powers so that it can 
effectively supervise and monitor various economic activities in its 
jurisdiction. 

Recommendation (SI. NOI. 1 and 3; Paras 1.9 and 1.10) 

The Committee note that right from 1980-81 to March 1990, 28484 
different poverty alleviation and area development programmes/schemes 
were taken up in Bihar and it benefited 1,02,388 Scheduled Tribes. This 
achievement viewed in the context of the total tribal population of S8 lakhs 
which is mainly concentrated in Tribal Sub· Plan areas and a few other 
pockets which are all covered by ITDP schemes cannot be termed 
satisfying. 

1.10 Unsatisfactory performance of the 'Working of Intergrated Tribal 
Development Project' in Bihar can also be judged from the fact that out of 
the total allotted funds of Rs. 14.72 crores during the period 1980·81 to 
1989·90, utilisation was less than RI. 10 crores. Again, during the Seventh 
Plan period a sum of Rs. 6.36 crores was utilised out of the total allocation 
of Rs. 9.94 crores. It is highly deplorable. Evidel'ltly, execution of schemes 
under Integrated Tribal Development Programme has been slow and tardy 
in Bihar. It is distressing that large amounts allotted for various schemes of 
tribal development remained unutilised. It speaks poorly about execution 
of ITDP schemes. The Committee will like the Ministry of Welfare to 
analyse reasons for slow progress in utilisation of allotted funds and take 
remedial measures in consultation with the State Government to give a 
push to the Programme. 

Reply or Government 

The main reason for slow progress in utilisation of allotted funds in the 
State of Bihar has been that the State Government has not released the 
funds to the ITDPs and: other field level agencies in time. The funds 
continued to lie in the Civil Deposit of the State for months together after 
their release by the Ministry of Welfare. Welfare Minister wrote to the 
Chief Minister of Bihar vide his D.O. NO. 14011/l/92·TDA dated 
3.S.1993 expressing his concerning the matter and the Chief Minister of 
Bihar wrote back to Welfare Minister vide D.O. No. 4610268 dated 
12.7.1993 saying that he wu gettiDg the matter looked into. Another 
reasons is the weakness of the administrative structure for lribal 
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development and lack of single line administration in TSP area. Welfare 
Minister haa also written to all State Governments to introduce single line 
administration in tribal areas vide letter No. 12024/1/93·TDC dated 
24.8.1993. The Ministry of Welfare bas also written to State Government 
to report on the efficacy of the Project Level Co-ordination Committees 
for ITDPs for better execution of schemes for the development of STs vide 
our letter No. 1601516/91·TDAiI1>D dated 11.10.1993. 

The Govt. of Bihar has reported that steps have been taken to 
strengthen ITDPs to ensure better coverage and expenditure. Necessary 
instructions have been given to field officers to utilist" funds and to take 
remedial measures vide Welfare Department Bihar's letters No. 2515 dated 
10.5.1994, No. 2435 dated 6.5.1994. to give greater empbasis on various 
priority programmes for primitive tribes and various measures have also 
been enumerated in the above circulars. 

The Government of Bihar has further stated that as far as the coverage 
of tribal families is concerned, it may be noted that many of the schemes 
undertaken have not only benefited the individual concerned but the entire 
tribal family as a whole apart from tbat inview of the limited availability of 
funds only the poorest of the tribals are initially taken up under various 
programmes. Efforts, however, are on to include as many households as 
possible under various programmes under Integrated Tribal Development 
Projects and other rural development scheme. 

The State Govt. has further reported that the system of depositing 
money in civil deposit is a very recent phenomenon. Only in 1989·90, this 
measure was adopted to meet the financial exigencies of the State. 
However, efforts have been made to get the fund released from civil 
Deposit. The Govt. of Bihar has further stated that this system has 
completely been stopped from the year 1993-94. 

Comma.. of the Committee 

Please see Chapter I (Para 1.6) 

Recommendation (81. No.4; P .... 1.11) 

Although the number of tribal families benefited under ITDP schemes 
during eighties is stated to be more than a luh, yet the State Government 
is not aware about the number of families who have crossed poverty line. 
It has been stated that no fonnal survey has been conducted to ascertain 
how many of such families have been able to crou the poverty line. The 
Committee feci that to laule the impact of ITDP schemes on tribals, such 
a study is imperative. They note that State Government wru conduct an 
evaluation study to ascertain these facts. The Committee will like to be 
appri.~d of the findings of the evaluation study. 
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Reply or Govemmeat 

The Govt. of Bibar has reported that a bencb mark survey bas been 
done to study the economic status of the primitive tribes. However, due to 
financial constraints and lack of institutional arrangements, a formal survey 
could not be conducted till date to ascertain how many such families have 
been able to cross the poverty line. A similar exercise for Integrated Tribal 
Development Project could not yield tbe desired information because of 
the untrained d,ta collection staff. Discussions are on with agencies like 
the Xavier Institute of Social Services for conducting an independent 
survey in this regard. The modalities for the same are being finalised. 

The above reply of the State Govt. has not been found satisfactory by 
the Ministry of Welfare. The Ministry of Welfare has, therefore, written to 
the Government of Bihar vide letter No. 1601S/6191-TOA dated 
28.11.1994 asking the State Government to undertake a formal survey/ 
evaluation study to ascertain how many tribal families have been able to 
cross the poverty line so far, after being benefited under ITDP schemes. 
The Ministry of Welfare has also asked the Government of Bihar to send 
copies of the evaluation study so conducted, so that the Committee can be 
apprised of the findings of the study. 

Further, the Ministry of Welfare has also requested the Programme 
Evaluation Organisation of the Planing Commission to undertake 
evaluation studies of ITDP schemes vide D.O. No. 1301311194-TOR dated 
29th September, 1994. 

Comments or the Committee 

Please see Chapter I (Para 1. 9) 

Recommendatloa (SI. No. !j Para 1.9) 

According to the guidelines issued by the Government, Central 
Ministries are inter-alia required to formulate appropriate need based 
programmes for tribal areas; suitably adapt all the on-going Programmes to 
suit the specific requirements of Scheduled Tribes; quantify funds for tribal 
areas and earmark a senior offacer exclusively to monitor the progress of 
implementation of programmes for Welfare of Scheduled Tribes. It is, 
however, distressing to note that Central Ministries/Departments do not 
consider TSP to be feuible or necessary in their area of activity. Funds 
have been quantified and physical target worked out purely on national 
basis by applyina a percentale to the overall outlays and physical targets. 
FundsITargets have not been disaggregated State-wise or year-wise 
rendering review of achievement impossible. The Central Ministries! 
Departments bave also failed to issue to StatesIU.Ts., directions as to 
ensure that an adequate share in the benefits arising from their activities 
flow to ST population and TSP areas in proportion to total population in 
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the uea. It is highly deplorable as these shortcomings persist even after 
the ITDPIITDA programme being in force for more than a decade and 
despite detailed guidelines issued by the Planning Commission in 1m. The 
Committee desire the Ministry of Welfare to take up the matter with the ' .. 
Planning Commission and the MinistriesIDepartments concerned at the 
highest level to ensure the implementation of the programme as per the 
guidelines issued by the Planning Commission. 

Reply of Government 
A meeting of representatives from the concerned' Ministries and 

Planning Commission was held on 19.4.1993 under the Chairmanship of 
Secretary (Welfare) to discuss the implementation of T.S.P. programme as 
per the Commission's guidelines. The MinistrieslDepartments were 
rcquested in the meeting to identify specific scheme/programmes tailored 
to tribal needs, and to issue guidelines to the State Governments and other 
agencies to ensure that the adequate funds flow to TSP areas out of the 
Central Ministries funds, quantify funds for TSP and disaggregate them 
State-wise to open special cells in the MinistriesIDepartments for effective 
implementation of programmes, monitoring and evaluation which are 
under implementation in various States and UTs. The decisions taken 
during the meeting were also circulated to all the cencerned Ministries and 
the Planning Commission for follow-up action. 

2. Welfare Minister has written to the Deputy Chairman, Planning 
Commission, in this matter on 28.7.1993. In tum, the Planning 
Commission has issued guidelines on quantification of funds etc. for T.S.P. 
to concerned Ministries. 

3. On 20.9.1993, the Minister of State for Planning took a meeting of 
some important Central MinistriesIDepartments viz. Forest and 
Environment, Education, Rural Development, Industry, Health and 
Agriculture and Cooperation in regard to formulation of need based plan 
and quantification of funds for TSP. 

4. In 1994-95, the Secretary, Ministry of Welfare has taken a series of 
meetings with important Central MinistrieslDeputments before their 
Annual Plans were placed for discussion in the Planning Commission to 
impress upon them the need to formulate Tribal Sub-Plans by quantifying 
funds for tribal areas, disauregate State-wise & year-wise targets and 
suitably adopt all the on-going programmes to meet the specific 
requirements of Scheduled Tribes. 

COIIlIDeIlta of tile Comaalttee 
prease see Chapter· I (Para 1.12) 

Recommendation (SI. No.7; Para 2.16) 
Under Clause 3 of the Fifth Schedule to the Constitution special 

responsibility is cast on Government of each State having Tribal areis to 
report to the President through Governor's Report on administration of 
Scheduled Area. It is disturbing to not that this function is not performed 

, . 
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in rigbt earnest by the State Government of Bihar. The reports for the 
years 1989-90, 1990-91 and 1991-92 bave not been pre,sented to the 
President so far. It was stated tbat these reports were drafted by the 
Welfare Department of the State Government and sent to Governor. It 
is a pity tbat representatives of the State Government were not aware 
as to wben Welfare Department submitted tbese reports to the 
Governor of the State and what are the reasons for delay. The 
Committee take a serious view of the inordinate delay OD the part of 
the State Government in submitting tbese reports. The Committee 
would like the procedure in this regard to be streamlined. 

Reply of Government 
The Govt. of Bihar has reported that 2.16 Governor's Report on the 

Administration of Scheduled Areas for the years upto 1991-92 have 
been sent to Government of India by the Governor of Bihar vide 
letter No. 3280 GS.III dated 7.12.1992. The State Government has 
reported that the report for the year 1992-93 is being scrutinised in the 
Secretariat of the Governor of Bihar. Reminders have been sent vide 
letter No. 18013/2193-TDR dated 9th June, 1994, from Secretary, 
Ministry of Welfare to the Chief Secretary, Government of Bihar and 
vide letter No. 18013/2193-TDR dated 11th October, 1994 from the 
Welfare Minister to the Chief Minister of Bihar. 

Besides, Secretary, Ministry of Welfare, has written to the Chief 
Secretaries of all State Governments vide letter No. 18013/2193-TDR 
dated 10th January, 1995, asking them to ensure that Governors' 
reports regarding Administration of Scheduled Areas to be sent to the 
President should be got expedited for all the years for which they are 
due. This matter also came up for discussion during the Conference of 
Secretaries and Ministers incharge of Tribal Welfare Departments in 
the StateslUTs held in Guwahati on 2nd & 3rd February, 1995 and it 
was urged that the State GoYl. should send Governors' reports 
regularly as envisaged under the Fifth Schedule of the Constitution. It 
may be mentioned here that this Conference was attended by the 
Minister incharge of Tribal Welfare, Govt. of Bihar as also tbe 
Secretary, incharge of Tribal Welfare and Commissioner, Tribal 
Welfare, Bihar. 

Comments of the Committee 

Please see Chapter I (para 1.15) 

Recommendation (SI. No.8; Para 1.17) 

It is distressing to note that generally these reports are only a 
catalogue of achievements of State Government in tribal development. 
There was no attempt to qualitatively analyse and critically evaluate 
the problems of Scheduled Area Administration. The Committee would 
like the Ministry of Welfare to frame guidelines in this regard and lay 
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emphasis on the State Government concerned to furnish qualitative 
analysis and critical evaluation with a veiw to make Governor's Report a 
useful document. 

Reply or Government 
Guidelines and formats have been prepared and circulated in this regard 

vide WM's D.O. N'o. 18013/2/93-TDR dated 13-10-1993. Moreover, 
Secretary (Welfare) has written to the Secretary to the President of India 
requesting that this issue be included for discussion in the next Governors' 
Conference. The, Government of Bihar has reported that the guidelines 
ragarding the preparation of Administrative Reports for Scheduled Areas 
which have been circulated by the Government of India are being adhered 
to now. In order to make the report more qualitative, a Cell is being 
created in the Secretariat of the Governor of Bihar. In future, it would be 
the endeavour of the State Govt. to submit a comprehensive and useful 
Report to the Govt. of India. 

Recommendation (SI. No.9; Par. 1.18) 
The Committee observe from the draft Annual Administrative Report 

that the State Government intend to furnish one such report covering 3 
years period namely 1989-90, 1990-91 and 1991-92 which has been 
approved recently and has been submitted to the State Governor for 
approval and onward submission to the President. It is a moot point 
whether the draft Report was discussed and approved by the Tribal 
Advisory Council as no meeting of the Council has taken place since 5th 
April, 1991. It is also perturbing to note that Report contain only a brief 
description on the activities of various departments of the State 
Government. No serious attempt appears to have been made to analyse 
the problems in detail and take appropriate remedial action in the light of 
local conditions. The Committee will like that Annual Report on 
administration of Sub-Plan areas should be drafted in time, discussed and 
approved by the Tribal Advisory Council before its submission to the 
Governor of the State for onward submission to the President. The, 
stipulated time-frame in this regard should invariably be adhered to. At 
the same time, the Committee would like to emphasise that quality of the 
report should be improved upon and detail of the problems faced and steps 
taken to encounter them alongwith sectoral targets and achievements both 
physical and financial with reasons for shortfall if any should invariably be 
included in the Report. 

Reply or Government 

J' , 

The Government of Bihar has reported that the Committee's decision l~ 
has been taken in right earnest and while submitting the report for 1992-
93, the guidelines given by the Government have been strictly followed. 
Efforts have been made to make the report more analytical and evaluative 
of the Scheduled Area Administration. The Government of, Bihar bas 
given an assurance that the approval of the Tribes Advisory Council sball 
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be obtained before the report is submitted to the Governor of !tibar for 
onward transmission to Government of India. 

Recommeadatloa (81. No. 10; Para 2.19) 
J 

In tbis context. the Committee feel that State . Government's suggestion 
to set up a small cell at Governors' Secretariat to critically analyse the 
material furnished by the State Government before giving a final shape 
and also to include Governors' impression formed during his tours in the 
report merit consideration and acceptance. They hope that a critical 
analysis and impression gathered by GQvernment shall find a place" in the 
next Annual Report. 

Reply of Govemment 
The Govt. of Bihar has reported that the recommendation of the 

Committee bas been taken up earnestly and the creation of a Cell at the 
Secretariat of Governor of Bihar, is under active consideration of the 
Government. With the creation of this Cell. it would be possible to 
furnish the report with critical review and the impressions gathered by the 
Government of Bihar during his tours of the tribal areas. 

Comments of the Committee 
Please see Chapter I (Para 1.18) 

Recommendatioa (81. No. 11; Para 1.19) 
Tribal Advisory Council under Fifth Schedule of the Constitution is a 

constitutional device for consultation witb the representatives of tribals on 
such matters pertaining to the Welfare and advancement of Scheduled 
Tribes in the State as may be referred to them by the Governor. Progress 
of various schemes taken up for execution under Integrated Tribal 
Development projects is often reviewed by the Council as useful 
suggestions are made for their smooth functioning. The Council also 
advisell on introduction/exclusion of various laws in Scheduled Areas for 
Welfare and Development of tribals. 

The Committee are concerned to note that the meetings of T AC have 
not been taking place at regular intervals in Bihar, since December, 1988. 
Only five meetings have been held though the rules provide that it should 
meet twice a. year. They are of the view that all the problems of tribal 
areas can not' be discussed fruitfully when meetings are held at luch long 
intervals and only for a few hours. The Committee sincerely hope that 
Tdbal Advisory Council shall meet more frequently and for longer time. 

Reply of Government 
The comments and ~ :commendation of the Committee have been taken 

note of very seriously by the Government of Bihar. Now,. it is the 
endeavour of the Government that tbe meetings of the Tribes Advisory 
Council should take place regularly and on time. During 1994. one such 
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meeting was held on 25.1.1994. The next meeting is also likely to be held 
very soon. 

Comments of the Committee 
Please see Chapter I (Para 1.21) 

Recommendation (81. No. 12; Pan 2.31) 
The Committee note that in the meeting of the Tribal Advisory Council 

held on 5 April, 1991, a number of proposals were submitted by the 
members. Some of the more important proposals were not to provide 
Adivasis' land to Housing Construction Societies in the name of public 
purpose; conferring rights on tribals residing inside the forest areas; ban on 
sale of liquor in tribal areas completely; grant of mining lease to STs; to 
establish a separate self sufficient. Autonomous Authority for Santhal 
Parganas Division and to withdraw facilitie! given to offspring of Hindu 
father and Scheduled Tribes mother. It was stated that these proposal 
involve important legal and other issues and these were being looked by 
the concerned departments. The Committee find that proposals were 
submitted more than two years back and the unusual delay in their 
examination/perusal is required to be looked into. It is urged that 
concerned departments of the State Government should be prevailed upon 
to expedite their examination. 

Reply of Government 
The Government of Bihar has reported that the recommendation of the 

Committee have been noted and action is being taken accordingly. This 
matter was also raised in one of the Tribes Advisory Council meetings by 
one of its members. Concerned departments such as Revenue, Forest, 
Excise, Co-operative, Mines etc. have been directed to take immediate 

. steps so that land alienation from tribals to non-tribals does not take place, 
tribal women are given inheritance right, tribal people are given mining 
lease in forest areas aild that the ban on sale of liquor is strictly 
implemented. Action being taken by different departments of the State 
Government is described in greater detail in subsequent paras of the 
Action Taken Report. However, it may be mentioned here that as regards 
withdrawal of facilities to the offspring of Hindu father &. ST mother, the 
matter has been referred to the Department of Personnel &. Administrative 
Reforms, Govt. of Bihar, but because of legal complications, the matter 
has not been finalised and therefore implementation of the concerned 
resolution of the TAC has not taken place so far. As regards the 
establishment of a self-sufficient Authority for Santhal Parganas Division, 
it already exists, but is dormant because of the proposition of an 
Autonomous Jharkhand Parishad. 

COllUDeD" or the COIDJIIittee 
Please see Chapter I (Para 1.24) 
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Rec:onun ... latloa (51. No. 13. Pan 1.31) 
The Committee find that procedure followed in Bihar State to give effect 

to the proposals/recommendations of the T AC particularly those 
concerning amendments of important laws viz. Excise Act and Money 
Lending Act to empower executive magistrate to try offences under such 
Act, so fu as their operation in Tribal Sub-Plan areas are concerned has 
not been in conformity with the Constitutional provisions. The State 
Government held the view that such proposals required amendment of 
respective Act by the State Le,islature. For this reason, important 
recommendations made by the Tribal Advisory Council to amend Excise 
Act, Land Alienation Act and such other Acts to empower Executive 
Magistrate to try offences under these Acts as mentioned in the preceding 
paragraph could not be liven effect to for years together. The Committee 
understand that Constitutional provision in the case of laws applicable to 
Scheduled Area has been that all regulations made under Para 3(2) of the 
Fifth Schedule of the Constitution shall be submitted forthwith to the 
President and until assented to by him, shall have no effect. In other 
words, whatever resolution has been passed by the T AC and the 
Governor, they should be sent to the President for his assent and his 
decision should be awaited. The Secretary, Ministry of Welfare has 
clarified that if the State Government has any problem with their Law 
Department, they can refer all those cases to him and he will get if 
clarified. The Committee, therefore, urge the recommendations made by 
the T AC should be examined in right perspective and in case of any doubt 
about legal provisions, the matter should invariably be referred to Union 
Ministry of Welfare for seeking legal advice. The recommendations made 
by the T AC should be given effect promptly as it relates to development of 
poor tribals who have been exploited over the years. 

Reply of Government 
The Govt. of Bihar has reported that it is true that there has been some 

misunderstanding about the resolutions passed by Tribal Advisory Council 
& its implementation. Now the misunderstanding has been cleared in the 
deliberations of the Committee meeting to which several department 
Secretmea were also invited. In view of this development, the resolutions 
of the Tribal Advisory Council are being implemented in right earnest 
now. As and when the need arises, the State Government will also seek 
the opinion of the Government of India in the Ministry of Welfare. 

Recommendation (SI. No.14; Para 1.57) 
Integrated Tribal Development Projects have been conceived as 

operational units with a view to achieving administrative, organisational 
and financial integration of the areas and programmes for speedier 
development of Scheduled Tribes. The Committee find that this integration 
hal not been realised in Bihar on account of the fact that there bas been 
little devolution of powen and authority to tbe Project Officerl 
Administrator. In Bihar, unit of planning in Tribal Sub-Plan area is district 
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Small Schemes not covered by any of the various departments connected 
with tribal development are taken by ITDPs for which funds are provided 
from the State Plan or from the Special Central Assistance (SCA). Since 
ITOPs have been provided only a skeleton set up, limited number of 
schemes have been implemented through them. The Committee were given 
to understand that in Bihar ITOPs arc functioning in a manner different 
from Andhra Pradesh. Orissa and Gujarat because of historical reasons. It 
was stated that ITOPs have not been delegated sufficient powers to have 
effective control over implementation of various schemes by (fifferent 
departments. According to one Study. there was lack of coordination also 
among different technical heads and administration at the level of Sub 
Division Officer (SDO) and the Project Officer. SDO. though a junior 
officer to Project Officer enjoyed all the administrative powers to control 
the schemes in the Sub-Division. Further. there was no co-relation 
between formulation of schemes and actual allotment and implementation 
thereof through various departments. This is a sad commentary on working 
of ITOPs in Bihar. It is highly deplorable. The Development 
Commissioner of the State had admitted that even though SDO has been 
made Additional Project Officer of ITDP. still the Project Officer is not as 
important as the SDO in the present setup. The Committee urge that this 
anomaly may be rectified early with a view to streamline working of the 
ITDPs which will accelerate process of tribal development. 

Reply or Government 

The State Government has reported that the State Government is in full 
agreement with the recommendation of the Committee that the Integrated 
Tribal Development Project Officer. who is an officer of the rank of 
Additional District Magistrate must have financial and administrative 
powers commensurate with his position and seniority. vis-a-vis ~ub 
Divisional Officer. Steps are being taken to ensure that he is vested with 
greater financial and administrative powers. The State Government 
proposes to channelisc the entire Special Central Assistance through this 
officer so that development projects can be coordinated at the Meso 
Project level. Funds for all the development schemes will be routed 
through the Project Officer so that all the sectoral development projects 
can be coordinated at the Meso Project level instead of directly allocating 
the funds to the sectoral departments. 

Recommendation (SI. No. IS; Pua 1.S8) 

In Andhra Pradesh. the Project Officer or Administrator has been 
entrusted with the task of planning and implementation of development 
prosrammes in the Sub· Plan areas under his control and this single-line 
administrative setup has been considered the model by the Working Group 
on Tribal Development and Welfare during VIn Plan. As the Project 
Officer under single-line ·administrative setup is a very important 
functioncry cntrustcd with tbc powcrs to transfer persons, sanction 

" 
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increment, writing of Annual Confidential Reports of all the Officers even 
of the line departments upto the sub-division level, he wields considerable 
influence to let the schemes properly implemented. In the prevailing 
administrative set up in Bihar, all the powers are enjoyed by District 
Collector and Project Officers are outside the official hierarchy. The 
Committee feels that District Collectors have to perform a variety of other 
functions also and often do not find sufficient time to look into 
formulation, implementation and monitoring of various developmental 
schemes. It would thus be appropriate if his additional burden is shared by 
Project Officer at ITDP level. Of course, District Collector will continue to 
supervise working of ITDPs at district level, being Chairman of various 
Committees/agencies dealing with formulation and implementation of 
various schemes are Project Officer will report to him. The Committee will 
like the Ministry of Welfare to impress upon the State Government to 
rectify the position in regard to single-line of administration in the light of 
experience gained in Bihar as well as in other States like Andhra Pradesh 
with a view to achieving better results. 

Reply or Govemmenl 
Welfare Minister has written to the Chief Ministers of State 

Governments urging them to implement single-line administration of 
ITDPs in the Tribal areas to achieve better results in tribal development 
vide his d.o. No. 12024/1/93-TDC dated 24th August, 1993. During the 
Conference of Ministers incharge of Tribal Development held at Guwahati 
on 2-3 February, 1995, the Union Welfare Minister again urged the State 
Gove.rnments to adopt single-line administration of ITDPs. 

Comments of the CommIttee 
Please see Chapter I (Para 1.27) 

Recommencladoo (SI. No. 16; Pan 1.59) 
Another glaring lapse of laxity and lack of coordination which came to 

their notice in the course of examination of working of Integrated Tribal 
Development Projects in Bihar by the Committee is that the departments 
of the Government tend to go in, more or less, in an independent manner 
in the sense tbat at the district and lower levels, control of the Collector 
and bis subordinate officers is not as strong as it oUght to be. The 
Collector bas no powers to suspend even the lower grade staff of other 
department. Thus, the authority of the Collectors is not there and to tbe 
extent, coordination working has suffered and it ought to be in a better 
manner. In contrast, the position prevailing in State like Andhra Pradesh is 
altogether different. The Committee are distressed to take note of it. The 
Development Commissioner, Bihar, has assured the Committee that 
Project Officer will be given more powers 10 that be can effectively 
coordinate and monitor the development activities in the field. The 
Committee expect expeditious action and will allO like to be appriled of 
tbe action taken in its regard. 
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Reply 01 Government 
The Government of Bihar has reported that concrete action has been 

taken to strengthen the hands of the Project Officers of Integrated Tribal 
Development Projects. Apart from this, a new Planning methodology· is 
being devised for the Meso Projects whereby it would become imperative 
for all the sectors to submit proposals through the Meso Project Officers. 
(It may be mentioned here that the term 'Meso Projects' is used for 
designation; Integrated Tribal Development Projects in Bihar) 

Recommendation (SI. No. 17; Para 2.60) 
The Committee understand that the Maheshwar Dayal Group on 

Administrative ArrangementslPersonnel Policy in Tribal Sub-Plan areas 
had recommended a series of measures for improving the quality of 
administration in tribal areas. These inter-alia include grant of monetary 
and non-monetary incentives; creation of cadre for tribal . areas and 
recruitment of local people with relaxed qualification to improve standard 
of works. During VI and VII Plan a sum of Rs. 30 crores each was 
allocated for staff quarters and compensatory allowance separtely 
altogether making a tolal of Rs. 120 crores to the staff of the State 
Governments posted in Tribal Areas. In the case of Bihar, Eighth Finance 
Commission had recommended Rs. 375 lakh for payment of compensatory 
allowance to transferable Government employees posted in tribal areas. 
However, during VIII Plan Compensatory allowance has been discontinued 
though the Ninth Finance Commission is stated to have allocated funds for 
the compensatory allowance under the devolved funds of the State. The 
Committee are surprised to find that State Government of Bihar has 
discontinued payment of compensatory allowance to its staff posted in 
tribal areas which are comparatively more backward. lack communication 
network and have under-developed infrastracture. In the absence of these 
incentives staff is often reluctant to serve in those areas without being 
adequately compensated. 

Reply 01 Government 
The Government of Bihar has reported that implementation of 

recommendation of Maheshwar Dayal Group on Administrative 
ArrangementslPersonnel Policy in Tribal Sub Plan area is yet to take place 
in tile State. The Depllrtment of Personnel and Administrative Reforms, 
Government of Bihar. has been asked to take action on the 
recommendation vide letter No. 3265 dated 23.2.1993 of the Department 
of Welfare, Government of Bihar. 

Commeatl 01 the Committee 
Pleuc see Chapter I (Para 1.30) 

Recommeadatlon (81. No. 18; Para 2.61) 
The Committee will also like to be apprised of the actiod taken by the 
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Stale ~vernmen.t on other recommendations of the Maheshwar Dayal 
Group like creation of cadre for tribal areas and recruitment of local 
persons with relaxed qualification in order to improve .tandard of work 
which have been acc:epted by the State Government. ' 

Rep., 01 Govemmeat 
The Govt. of Bihar has reported that the State Government i. fully alive 

to this issue. The system of recruitment of local people to aass III Ii: a_ 
IV posts, has been in vogue sinee before the recommendation of the 
Committee. However, the system is not applicable in case of aass II Ii: 
aas. I posts because such recruitments are made through the State Public 
Service Commission. 

As far as the creation of a separate cadre for the Tribal Sub-Plan area is 
concerned the State Govt. has represented that it requires greater indepth 
examination. 

Commeats of the Committee 
Please see Chapter I (Para 1.30) 

Recommendation (SI. No. 19; Pan. 3.15, 3.16, 3.17 and 3.18) 
Under Article 46 of the Constitution, the Central and State 

Governments are responsible to promote economic development of 
Scheduled Castes and Scheduled Tribes and they are responsible to protect 
them from aU sorts of exploitation. As required under Article 339 of the 
Constitution a Commission headed by Shri U. N. Dhebar was appointed to 
report ~n the problems of Scheduled Tribes and recommend measure. to 
solve them. The Commission in its Report submitted in 1961, had inter-alia 
recommended that sale of smuggled liquor must be put down with a strong 
hand and traffic in it should be made a penal offeRee with severe 
punishment, the sale and use of distilled liquor should also be discontinued 
forthwith and offenders should be punished severely. pending adoption of 
this policy grant of licences to sell distilled liquor in weekly markets should 
immediately be discontinued. 

Subsequently, the Central Government issued the following guidelines to 
the State in 1975 and reiterated them a number of times asking State 
Governments to give affect to them: 

(1) Commercial vendinJ of alcoholic beverages should be discontinued 
in the tribal area. 

(2) Scheduled Tribes should be permitted to brew their traditional 
beverages for consumption at bome for religious and special 
occ:asions. 

(3) Attempts may be made to wean the Scheduled Tribes away from 
the habit of drinking alcoholic beverages and for this purpose 
official and non-official voluntary organisations may be 
encouraged to take up work in. tribal areas. 
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The Committee arc distressed to note that these important 
recommendation though accepted by the State Government in general, 
have not been implemented with the seriousnes it deserved. The 
Government of Bihar had tried this policy of prohibition in scheduled 
areas in 1978 but atandoned it subsequently on account of iUieit 
distillation, smuggling from neighbouring State and consequent loss of 
revenue consideration. Another contributory factor for abandoning 
prohibition policy in tribal areas was stated to be that tribals have become 
accustomec to drinking and in the absence of enforcement machinery, 
prohibition would rcsult in iIIict distillation. It is highly disturbing. The 
Committee are not convinced of this line of reasoning. Smuggling and 
illicit distillation problems being law and order problems could be tackled 
by strengthening law enforcing machinery. 

It is ridiculous to say that since law enforcing machinery failed to check 
menace of illicit distillation and smugging of liquor, tribals may be allowed 
to be exploited by making liquor freely available to them. 

Reply of Government 
The Govt. of Bihar has reported that the Excise Department has 

abolished all kinds of liquor shops in those Gram Panchayats of the Tribal 
Sub-Plan area whcrc Scheduled Tribes population is 50"10 or more. Tribals 
have been allowed to manufacture traditional beverages for consumption 
for religious and special occasions. Effective propaganda is being made 
through the media and Non-Governmental Organisations. 

Recommendation (SI. No. 10; Pan 3.19) 
The Committec arc also not convinced of the reasoning on revenue 

consideration against abandoning prohibition policy in Bihar. It is said that 
because of the cnforcement of prohibition policy in Sub-plan areas, State 
was losing revenuc to the tune of Rs. 30 crores per annum while the 
neighbouring States had got additional revenue and that Government of 
India had indicated while giving its concurrence to the ordinance enforcing 
prohibition in 1980 that it would not make any commitment on loss to the 
State. This issue was earlier discussed by the Advisory Board on 
Prohibition which comprised of Excise Ministers of States and they had 
agreed to the recommendations of the Dhebar Commission and those were 
accepted by the State Government. The Committee strongly feel that 
development and welfare of 58 lakh tribals in the State should not be 
overlooked on revenue consideration. 

Reply of Govermnent 
The Government of Bihar has reported that action is being taken b)' the 

Excise Department. Effe<:tive propaganda is being made through Media 
and Non-Governmental Organisations. 

Comments of the Committee 
Please see Chapter I (Para 1.33) 
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RecoDUDeDdatioa (SI. No. 21; Para 3.11) 
The Committee note that liquor shops have been abolished in Block! 

Gram Panchayats' in TSP area of Bihar havin, fifty per cent or more 
tribal population. In Block!Gram Panchayats havin, less than fifty percent 
of tribal population, liquor vendin, is continuing. The Committee are at a 
lOIS to comprehend justification behind this policy, On the other hand, 
they are of the view that non-tribal people Iivin, in Tribal Sub-Plan area 
enjoy all types of facilities including subsidised essential commodities and 
subsidy under IRDP and ITDA economic development programmes, 
besides the developed infrastructure created in these areas. Therefore, 
their preference for liquor should not get ever-riding priorities over tribals 
welfare. However, in urban areas falling under the Tribal Sub-Plan areas, 
where proportion of non-tribal population to tribal population is very high. 
and people are comparatively better off, a differqnt yardstick can be 
applied on revenue consideration. In such urban areas, Indian make 
foreign liquor car be sold through departmental shops to check smuggling 
of this type of liquor in rural tribal ar~as by unscrupulous liquor 
contractors. 

Reply or Government 
The Government of Bihar has reported that the State Government 

shares the anxiety of the Committee and has further stated that efforts 
would be made in this direction in order to save the tribals from 
exploitation by thc liquor vendors. The State Govt. is of the view that 
since the implementation of the policy of Prohibition has becn vcry 
discouraging, a fresh strategy has to be found out. 

Comments or the Committee 

Please see Chapter I (Para 1.36) 
Recommendation (SI. No. 13; Para 3.22) 

The Committee note that Excise Department of the State Government 
plan to enforce prohibition in all the 112 blocks in the Tribal Sub-Plan 
areas and has drafted a memorandum in this regard. The memorandum is 
required to be vetted by the Welfare and Finance Departments of the 
State Government before it is submitted to the State Cabinet. In this 
context, the Committee will like to emphasise the fact that State 
Government is committed to development and welfare of Scheduled Tribes 
and liquor vending in their areas has been linked to money-Icnding 
resulting in indebtedness and alienation of tribals irom their land. Also 
liquor-vending is not only against the spirit of the Constitution, but also a 
health hazard for illiterate and simple tribals who are accustomed to it. In 
fact, it is one of the basic prime factors at the roof of their backwardness 
and exploitation. They spend lavishly on liquor which leads them to 
perpetual indebtedness and also make them victim of vulnerable diseases. 
Such a vital factor affecting tribal population should DOt be overlooked on 
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revenue considerations. The Committee, therefore, strongly urge that 
sale of liquor in tribal Sub-Plan areas should immediately be banned. 

Reply of Government 
The Government of Bihar has reported that the State Excise 

Department has drafted a memorandum with a view to enforce 
prohibition in all the 112 blocks in the Tribal-Sub-Plan area. The 
Welfare Department of the State Government has already vetted the 
memorandum. Further, the Government of Bihar has stated that the 
matter requires in-depth examination, and since prohibition has failed 
earlier, it may take some ttme, but the State Government is committed 
to make the Tribal Sub-Plan area a liquor-free zone. 

Comments of the Committee 
Please see Chapter I (Para 1.39) 

Recommendation (SI. No. 14; Pan 3.31) 
The Committee find that State Government of Bihar has enacted two 

legislation-the Money Lending Act, 1974 and Bihar Debt Relief Act, 
In6 to provide relicf from indebtedness to tribals. Apart from this, 
State Government has been issuing instructions to the DCs and other 
officials for proper implementation of these Acts. Under provisions of 
these laws private money lenders have to get themselves registered and 
maintain accounts. Unregistered money lenders and those not 
maintaining accounts cannot approach courts for recovery of loan 
amount. However, the Committee find that implementation of the 
provisions of these acts is largely tardy because no other source of 
credit is available to tribals at the time of need. As most of the tribal 
families are below poverty line, they require loans to meet special 
liabilities like marriages and even for consumption. In the absence of 
any institutional arrangements for such credit they often fall in the 
hands of unscrupulous money lenders wbich sets the wheels of 
exploitation in motion. The institutional arrangements made to meet 
credit needs of the tribals like cooperative societies LAMPS ete. are not 
only inadequate but also jnefficient in working. Moreover, these 
institutions often face resource cruncb. The Committee therefore, feel 
tbat there is need to make adequate provisions of funds to such 
institutions and streamline tbeir functions. The Committee note tbat 
State Government is already seized of the matter. They will like to be 
informed of the steps initiated in tbis regard. 

Reply of Govenuaeat 
The Govt. of Bihar has reported that for releasing the tribals from 

tbe clutches of money lenden and indebtedness, funds bave been made 
available to LAMPS for consumption Joan by the Regional'Development 
Commissioner. Every Gram Sabha of the Primitive Tribes it.. being given 
RI. 120001- at -'% interest as consumption loan. Hopefully this will 
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meet the requirement of tribals, and the money lenders will be kept at 
bay by these arrangements. 

C_u of the Committee 
Please see Chapter I (Para 1.42) 

ReeolDlDeDutioa (51. No. 25; Para 3.31) 

The Committee are perturbed to note that nationalised banks are shy 
of financing tribals. 

In the absence of any institutional finance, tribals often faU in the 
hands of unscrupulous money lenders. Even for genuine agricultural 
needs, they have been deried finance, of the 1,32,000 applications filed 
with different banks through B.D.Os, only about 32,000 applications 
have been disposed of so far. The other one lakh applications have still 
to wait and it would affect their agricultural operations. In aggregate, 
loans amounting to Rs. 10 crores have been disbursed against the total 
requirement of Rs. 49 crores inspite of the fact that matter was taken 
up at a very high level by the State Govt. with managements of banks. 
It is highly disturbing. The reason for this indifferent attitude on the 
part of financial institutions has been that most of the applicants were 
defaulters of earlier loans granted to them about a year back. The 
Committee urge that a sympathetic vi~w of the grim poverty of tribals 
and their helplessness may be taken by the lending institutions and some 
way out may be found out with a view to help them. 

Reply of Government 

The Govt. of Bihar has reported that the attitude of Financial 
Institutions in srantin, loans to tribals is still not encouraging. However, 
the State Govt. is taking measures through the Secretary, Department of 
Institutional Finance, who co-ordinates the activities of different financial 
institutions, and it is expected that the position will improve. 

Comments of the Committee 
Please .see Chapter I (Para l.4S) 

Reeommendatlon (51. No. 16; Para 3.33) 

The Committee note that 80,000 people have been freed and a debt 
relief of Rs. 3 crores hu been granted by the State Government of 
Bihar. The Committee like to emphasise in this regard that released 
labourers should be properly rehabilitated and provided with means of 
livelihood. Their buic needs are to be met to ensure that the released 
families do not relapse into bondage. 

Reply of Goft ........ t 
The Government of Bihar has reported that the Department of 

Labour is taking necessary action to provide means of livelihood to 
released Bonded Tribals. For this purpose, every year, allocation of 
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funds is made. During 1994-95 a sum of Rs. 10.15 lakhs waS earmarked fl r 
this purpose. 

Comments of the Committee 
Please see Chapter I (Para 1.48) 

Recommendation (SI. No. 30; Para 3.42) 
The Committee arc highly perturbed to note that the tribals whose land 

has been restored are not being provided any financial assistance to take 
up cultivation ofland restored to them. In this context, the Committee will 
like to emphasise that unproductive quality of land in the TSP areas is one 
of the basic causes, of alienation of tribal lands. Thus, any comprehensive 
strategy for checking land alienation should include measure!; for 
improving productivity of land. Therefore, the Committee urge that 
Financial Assistance may be provided to tribals to take up cultivation on 
land restored to them. 

Reply of Government 
The Govt. of Bihar has reported that the restoration cases initiated by 

the State Govt. have yielded favourable results and a substantial area of 
land has been restored to the tribals. In order to help them in agricultural 
operations, the tribals to whom alienated and has been restored are also 
being given Rs. tOOO- per acre as grant so that they can make use of it for 
making the land more fertile and cultivable. 

Comments of the Committee 
Please see Chapter I (Para 1.51) 

Recommendation (SI. No. 31; Pan 4.6) 
According to a compilation of productivity of certain major crops in 32 

TSP districts in the TSP States reported by the Commissioner for 
Scheduled Castes and Scheduled Tribes, productivity in TSP district except 
in 3 States have generally been lower than the State average for all crops, 
several of TSP districts have shown decline in productivity in 1985·86 as 
compared to 1980-81, there is shrinkage in area under certain important 
food crops and there was a drop in productivity in 1985-86 as compared to 
1980-81 in respect of certain important food crops and there wu a drop in' 
productivity in 1985-86 as compared to 1980-81 in respect of certain crop 
districts, even though the corresponding State averages of productivity 
have increased for the same crops. The reperesentatives of the Slate 
Government of Bihar have pleaded that figures for 1985 were not 
representative and these were only comparative but admitted that in some 
districts apic:ultural. productivity has gone down. The Committee are 
deeply concerned at tbis pbenomenon. They will like the reasons for 
declining trend in agricultural productivity in TSP areas to be analysed and 
remedial meuures taken at an early date. 
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Reply of Government 
The Government of Bihar has reperted that the Tribal Sub-Plan region 

n Bihar comes under plateau area. Here, in the Tribal Sub-Plan Blocks, 
he landscaps and its situation are entirely different when one compares 
he area with thc rest of the State. The area is not only dominated by 
sourceless poor tribal farmers, but also due to urdulating topography, the 
gion is almost rainfed. The irrigation potentiality- created is mostly of the 
inor irrigation type, which hardly covers 9% of the total cultivable land. 
erefore, whichever crops are grown in Tribal Sub-Plan area, they 

:dcpend upon the mercy of rain water, slight fluctuation in the behaviour of 
rain adversely effects the crops of the Tribal Sub-Plan region. 
i The other important factor of low productivity is the poor fertility of the 
!Soil. Soils of this region are poor in Nitrogen content and organic 
~ompounds. The phosphates in the upland and soils which are acidic in 
lIlature are fixed and not easily available to the plants. The upland soil is 
severely eroded since this soil is of open ard light in texture. All these 
complex features of topography, rainfall, water availability and soil 
formulation are responsible for poor productvity in the TSP blocks. 

However, the productivity of the rice crop on low land, which is the 
most important crop of this area, cannot be rated below average when 
compared with the same of the rest of the State. Of course, during some 
bad monsoon years, this rice area is also adversely affected, specially when 
the crucial rain of 'Hathiya' fails, a phenomenon which occurs almost 
regularly~ after every five years. 

Sometime shrinkage in major crops, Uke rice, may be noticed. This may 
sometimes be due to the fact that farmers are advised not to grow rice on 
the uplands, whiCh are marginal lands and where the management of water 
is not euy. Cultivation of rice on uplands drastically lowers the average 
productivity of rice. Hence, on such uplands, other crops like pulses and 
oilseeda may be more remuneratiVe. 

The cultivations of the area are being constatrtly persuaded to take up 
cultivation of crops according to the capability and productivity of the land 
they are cultivating. Rainfed system of cultivation is being introduced in 
the area, so that the productivity and intensity of crops can increase and 
crop production stability can be achieved. 

Commenls or Ibe Committee 
Please see Chapter I (Para l.54) 

RecoIDaaeadadoa (SI. No. 35; Pan 4.10) 
The Committee note that with a view to set up agricultural productivity 

in Tribal Sub-Plan areas, the Working Group on development and welfare 
of STs during VIII plan has made certain recommendations. These include 
inter alia, higher investment in agricultural and allied sector and minor 
irrigation schemes, pooling of Agriculture UDder its TSP Programme and 
utilisation of the same on a comprehensive scheme, channel ising of outlays 
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under crop husbandry, horticulture, social forestry, soil and water 
cOnservation, Cooperation, minor irrigation and agricultural marketing 
throup ITOPs, identifICation of TSP area in each agro-chemical zone· as 
sub-zone for suitable pacltaae of apicu1tural practic:cs and also to accord 
hiaher priority to agricultural research education and extension activity in 
1'8P areas with thrust on improving productivity under dry or partial 
irriaation conditions etc. In Committe..:'s view these valuable suaemons 
merit favourable conlideration. The Committee, therefore, urge the State 
Government to implement these luggestions without further loss of time. 

Reply of GoVenlIIleIIt 

The Government of Bihar has reported that from the point of view of 
increasing agricultural production and productivity, and also to enhance 
the ltandard of living of the farmers of the TSP area, the agriculture and 
allied sectors which are mainly involved in the TSP activities arc as 
follows:-

1. Agriculture Education and research 
2. Crop Husbandry 
3. Lac: Development 
4. Apicultural Marketing 
S. Weights and Measures 
6. Minor Irrigation, and 
7. Soil Conservation 

These are the priority sectors in Tribals Sub-Plan area and, therefore, 
the percentage of outlays for these sectors taken together is higher in this 
region. Areas for different Agro-Qimatic zones have been identified, and 
Research and extension Sub-Centre at Chianki (Palamu), Dumka (Santhal 
Parganas) and Darasi (Sinpbhum) are in operation as per different zones 
in addition to the main centre at Kanke, Ranchi. The Government of 
Bihar has further reported that to increase Agricultural production and 
productivity, the following main activitiel arc in ac:tion in the TSP arca:-

1. To increase the productivity of the soil, the following acmes arc in 
operation:-

(a) Distribution of Dolomite lime at 80% subsidy to the mba) farmers 
for treatment of acidic soil. 

(b) Crop Demonstration in Dolomite lime application to 
demonstrate the use of limt .• c soil. 

(c) Subsidy on chemical fertilizers. 
(d) Anafysia of soil samples from farmers' fields, free of coat. 
(e) To check the quality of chemical fertilizers, samples of fertilizers arc 

ualyscd free of COlt by quality-c:ontrol laboratories. 
(f) Availability of Rhizobim cuhure on subsidy to the farmers for pulle 

crops. 
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2. QIMIlity ~ed tUstriblllio,,: 

(a) Excban,e of paddy and other certified aced with local pain. without 
any coat. 

(b) Popularization of improved seeds throuab distributioD of aecd 
miaikits. 

3. Improved ImplefM"~ 

Improved lpicultural implements are distributed to the farmen on 75% 
subsidy. 
4. Platt, protection 

Plant protection chemicals and equipmenta are supplied to the farmers 
on 50% subsidy. 
S. HorticrJlun 

DistributioD of quality arafts and .aplinp of fruit plants on subsidy, 
demonstration of fruit of chards, distribution of improved ~Ftlble seed 
packets etc. are beina done by the Government aaencics. 
6. Soil COIJIervtIIion 

To cbeck IOil erosion and to ensure better utilisation of natural relOurcca 
like wlter, .pil etc., watershed development programmea are bein, 
impiemeDted OD occnhed buia. 

Rec:ommendadoa (51 •. No. 36; Para 4.15\ 
Sbiftina cultiYltion de.troy valuable forests which Icada to IOil erosion 

and ailtin, of apultural land down below. It·aIso advencly affcctl 
environmeDt and ccoloay. ID Bihar jhoom or abiftin, cultiYltion is 
practised by SauriYI, Plbariyu Ind Mal Pabariyu of Sabcbaanj. It.is 
,urpriain, to note thlt Slate Government is not even aware of the extent 
of the area affected by it. It is said that DO .urvey bu been done in this 
reprd. It is hiahly deplorable. The Committee will like the Slate 
GovernmeDt to conduct I .urvey to know the precilc arel under jboom 
cultivatioD in the Stlte with I view to lake approprilte meuurea to curb 
this practice. 

RepIJ of Goftnament 
The Govcmmcnt of Bihar hu reported that mOlt of the .biftin, 

CUltivltioD area comes under Slbebpnj district of Suthal Paraana 
DivisioD. TbiI prac:ticc is ~alent amon, Plbariyu and Mal Pahariyu. 
They uauaUy reside on hill tops. They do not like to come down fr~ the 
top of bilIoc:b. Havina resided on a particular bill top for IOMCtimc, they 
miarate to lOme other hill top with aU their bclonPnp. Altboqb the Slate 
GovernmeDt bu not coaducted any replar servey of the iDddeDce of 
Ibiftin, cultivation and its eflect OD environment and ccoIoIJ, it iI aware 
about its adverse effccts. It would be the endeavour of the Slate 
GovernmeDt to Jet I survey conducted tbroup I proper IFDC)' ~ 1OOIl. 
The Slate Government would aIao take remedial meuurea bucd oa the 
I'CCOIIUDeDdatioaa of the .urvey. 
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Comments of the Committee 
Please see Chapter I (Para 1.63) 

RecommendaUon (SI. No. 37; Para 4.16) 
The State Government has contended that it has a policy to curb jhoom 

cultivation by persuation and this policy is yielding results though slowly. 
In the absence of any concrete evidence of measures schemes devised in 
this regard. the Committee are not inclined to accept this claim. On the 
other hand. they feel that tribals cannot be weaned away from their 
centuries old habit of jhoom cultivation by mere persuation. The 
Committee will like the State Government to prepare a concrete action 
plan to dissuade them from jhoom cultivation by offering attractive 
incentives in the form of agricultural land etc. In this context, the 
Committee will like to point out that Centrally Sponsored Scheme with 
total outlay of Rs. 75 crores, targeting settlement of 25000 families over a 
period of five years has been formulated by the Ministry of Agriculture. 
State Govt. is advised to identify the areas and formulate schemes with a 
view to rehabilitate those indulging in jhoom cultivation and seek financial 
assistance from the Ministry of Agriculture. 

Reply of Government 
The Government of Bihar has agreed that it is true that mere pursuasion 

will not be enough to check shifting cultivation. Therefore, some special 
efforts have tQl be made to overcome this problem. In view of this, it is the 
endeavour of the State Government to rehabilitate these tribals on 
permanent basis on the lower sides of the plains by providing them free 
land and tools, machinery and seeds, in order to help them to start 
agriculture. An ambitious programme of hrticulture has been prepared 
under the Bihar Plateau Development Project for the seven Blocks of 
Sahebganj district where shifting cultivation is r ~cvalent: Special soil 
conservation measures programme can also be taken up on their fields. As 
suggested by the Committee, the State Government will also take 
advantage of the Central Sector Scheme for this purpose. 

Comments of the Committee 
Please see Chapter I (Para 1.66) 

Recommendation (Sl. No. 38; Para 4.22) 

Animal Husbandry has traditionally been an important secondary source 
of livelihood in Tribal Sub-Plan areas. Scheduled Castes and Scheduled 
Tribes rear not only milch and drought cattle, but also smaller animals like 
pigs, goats and poultry. The Committee are concerned to note that no 
thought has been given to introduce insurance scheme for these animals. 
Premature and sudden deaths of these animals bring miseries to poor 
tribals as not only their source of income goes away, they also undergo 
debt. The Committee, therefore, strongly recommended that Government 
mould examine feasibility of providing insurance cover for all types of 
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livestock reared by tribals apart from those supplied to them under various 
poverty aDeviation programmes. Animal Husbandry has been an important 
secondary source of livelihood of tribals. During 1989-90, 146 Scheduled 
Tribes and 27 Scheduled Castes and in 1990-91, 644 Scheduled Tribes and 
82 Scheduled Castes respectively have benefited under various ITDP 
schemes in Tribal Sub-Plan areas in Bihar. In view of the large number of 
tribal families and the importance of animal husbandry in tribal 
development and welfare schemes, the Committee feel that results 
achieved in this sector are below expectation. Utmost efforts should, 
therefore, be made to extend benefits to large number of tribals under 
animal husbandry scheme. 

Reply of Government 
The Government of Bihar has reported that as far as the question of 

providing insurance facility to the livestock reared by Tribals is concerned. 
apart from the livestock supplied to them under various poverty alleviation 
programme, only those animals which are given to Scheduled Tribes on 
partial or 100% subsidy basis are covered under insurance schemes. If 
insurance scheMe is to be extended to all animals, then the requirement of 
funds would be to thc;rxtent of Rs. 20079,90.87 lakhs. The availability of 
such a huge amount has put a question mark on the implementation of the 
recommendation of the Committee for the time being. The Govl. of Bihar 
has admitted that it is true that the number of beneficiaries under Animal 
Husbandry programmes in Tribal Sub-Plan area is small. the reason being 
the lower allocation of funds under the Animal Husbandry Sector 
successively every year. However, efforts are being made to increase the 
number of beneficiaries within the available resources by making some 
alterations in the schemes. 

The Secretary. Department of Welfare. Government of Bihar has stated 
vide his letter No. 75. dated 10th April, 1995 that it is true that the 
quantum of assistance under SCA to TSP has been increased from 1992-93 
to 1993-94. but the amount received in the year 1993-94 could not be 
released by the Government of Bihar. Hence. the same remains unutilised. 
Non-utilisation of SCA during 1993-94 has naturally reflected upon the 
number of beneficiaries. The number of beneficiaries will increase 
"ubstantially as soon as SCA amount of 1993-94 is released by the State 
Government. As far as allo('ation under State Plan is concerned. the size 
of the plan was reduced drastically in the year 1993-94, as a result of which 
more benefi.;iary-oriented scheme could not be implemented in the Animal 
Husbandry sector. As soon as the size of the plan increases in subsequent 
yean more funds would flow under· this sector and automatically the 
number of beneficiaries will increase. 

Comments of the Committee 
Please see Chapter [ (Para 1.69) 
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Recommendatloa (81. No. 43; ...... 4.50) 

The Committee note that nine minor forest produce including Karanj 
seeds have been nationalised by the State Government of Bihar and 
private individuals/agencies are not allowed to trade in these commodities. 
The Committee learnt in tbis context, that Karanj seeds now-a-days are 
produced on private land also and not in forests alone. They feel tbat State 
Government should not, therefore, include it in the list of minor forest 
produce and charge royalty on it. The State Government representatives 
have assured the Committee that it will be removed from the Schedule. 
The Committee expect an early decision in this regard. 

Reply of Government 
The Government of Bihar bas reported that the State Government bave 

in public interest, created State monopoly in the trade of certain important 
minor forest produce, which includes seeds of Sal, Karanj, Mahua, Kusum 
and Palas and fruits of Amla, Harrar and Babera. As re,ards tbe 
Committee's recommendation regarding denationalisation of trade of 
Karanj seeds, as it is now-a-days also grown on private land, it has been 
stated that this is under consideration of the State Government, but it 
would be pertinent to indicate tbat tbe State Government created 
monopoly in the trade of certain minor forest pr~uce irrespective of the 
fact whether these were found inside the forests or outside apart from 
Karanj, Mahua, Kusum and Palas are also grown on private land. It 
appears that the Committee bas felt that the incidence of Karanj bas 
increased in private land now-a-days. As a matter of fact, this is not the 
case. The incidence of Karanj on private land has not increased in recent 
years. 

Commeats of the Committee 
Please see L"hapter I (Para 1.81) 

Recommeadatloa (81. No. 44; ...... 4.51) 

The Committee are distressed to note that there bad been instances 
when State Government agencies have not purchased certain nationalised 
minor forest produce from tribals who bad collected them from forests nor 
these items could be purcbased by private agencies. In some other cases, 
where procurement have been made, poor people wbo collect minor foreat 
produce were not paid procurement price. This bas brought aufferilll to 
poor tribals who could not dispose of their collections of minor forest 
produce. To ameliorate the lot of poor tribals, the Committee were 
informed that State Government would consider support price instead of 
nationalisation of M.F.P. While the Committee welcome this idea, they 
wiU like the State Government to examine aU the issues in deptb witb a 
view to ensuring that tribals' lot wbo conect M.F.P. do not suffer and they 
are not exploited by middlemen also. The Committee abo UlJe the State 
Government to ensure tbat poor tribals who have not been paid 
procurement price for their M.F.P. should be ensured payment prompdy. 
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Repl)' or Governmeot 
The Government of Bihar has reported that the price in the terminal 

market is controlled by the end users, which, in turn, depends upon 
demand and supply of end products, oils and fats in most of the cases. As 
such, there are pric:e Ouctuations. At times, the price is not remunerative. 
Price support would be ideal, but since tbis would involve providing 
subsidy component in the scheme, Government would have to provide 
sufficient fund for implementing the scheme. Providing Price support 
scheme, instead of creating monopoly in the trade of Minor Forest 
Producee, is under consideration of Government. 

COIIlIDeIlts 01 Ibe Committee 
Please see Chapter I (Para 1.84) 

RecommeadatiOll (81. No. 47; Para 4.54) 
While ec:onomy c:an be affected by reducins these costs to the resonable 

level, the Committee feel that Bihar Forest Development Corporation 
should be provided lOme funds by State Government in the shape of 
capital enabling in to economiJe on interest charges which was roughly 
calc:ulated to Rs. 64 lath per annum on borrowings from banks. The 
Committee will also like the Ministry of Welfare to take up the matter 
with the Ministry of Financ:c at the bighest level with a view to provide 
Bihar State Forest Development Corporation funds through bankins 
channels at reduced rate of interest as is being done in the case of c:crtain 
other poYerty alleviation programmes. 

Repl)' 01 Governmeat. 
The Government of Bihar has reported that under the present financial 

constraints before the Governmcnt, and bcc:ausc of very little allocation 
under the Plan head is this acctor, it is not poaible for the State 
Govcrnmcnt to provide Ihare c:apital as per the recommcndation of thc 
Committee. Howcvcr, as lOOn .. the financial position of thc Govcrnmcnt 
improves, it would be pouiblc for thc State Governmcnt to allocate somc 
fuads for thiapurposc. 

As reprda tbe Committee'. direc:tion to thc Ministry of Wclfare, the 
Ministry bas takcn up dtc .. atter with the MiniItry of F'UWIC:C at a hip 
level io the lilln of the re<:OIDJDCodation cootained in Para 4.54 of the 
Committee '. report. The Ministry of Welfare first wrote to thc Ministry of 
F'manc:c vide O.M. No. 16015112191-TDB(Vol. II) dated 4th October, 
1993 with a view to providin, fundi at reduced rate of interest throup 
bankin, chaaaeis to tbe Bihar State Forest Developmcnt Corporation, .. is 
bein, done is thc c:aae of certain other poverty alleviation proarammes 
Minister of State for Wclfare wrote to thc F'maac:c Minister, Govt. of India 
vide d.o. No. 1601S1~1-TDD (Vol. nI) dated 10th June, 1994 
spec:ificaUy in the light of its recommendation of thc Committee requesting 
the F'maace Minister to make recommendation to thc commercial banks 
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for providing loans to the Bihar State Forest Development Corporation at 
reduced rate of intcrests since that would be of benefit not only to the 
Corporation but also to the tribals who are dealing in Minor Forest 
Produce in the State of Bihar. The Minister of State for Welfare had 
further stated in his aforesaid letter to the Finance Minister that a similar 
policy needs to be uniformally applied to all the Corporations dealing with 
the collection of Minor Forest Produce in all TSPlTribal majority Statesl 
Union Territorics. 

Comments of tbe CommIttee 
Please see Chapter I (Para 1.87) 

Recommendation (SI. No. 52; Para 4.72) 
Not only this, the Committee find that there are large number of 

vacancies of doctors and para-medical staff posted in tribal areas. Against 
the sanctioned posts of 1181 Medical Officers and 6000 posts of other staff, 
887 Medical officers and 539 other staff were reported to be in position 
and the remaining posts are lying vacant. The Committee take a serious 
note of it as it amounts to negation of health facilities. No doubt, doctors 
and other para-medical staff posted in tribal areas are reluctant to serve in 
interior tribal areas which are comparatively backward and lack 
communications infrastructure and other amenities, yet the Committee feel 
that with the schemes of proper incentives like residential accommodation 
and compensatory allowance etc., doctors and other staff can be moti-
vated to work in these difficult areas. The Committee trust that vacancies 
of doctors/para-medical staff will be filled up urgently. 

Reply or Government 
The Government of Bihar has reported that it is a fact that medical 

officers generally do not prefer to be posted in interior areas. Even with an 
incentive of Rs. 325/- (200+ 125) HRA and other allowances per month, 
the position has not improved appreciably. The Government of Bihar has 
becn asked by the Ministry to take positive action in the light of the 
specific recommcndations of the Committee, not only for motivating 
doctors and othcr staff to work in tribal areas but also for filling up the 
vacancies of doctors and para-medical staff within a specific time limit, 
vide letter No. 16015/6191-TDAlTDD dated the 10th of April, 1994 of the 
Ministry of Welfare. 

Recommendation (SI. No. 53; Para 4.73) 
The Committee are perturbed to note that general impression of the 

people about functioning of PHCslSub-Centres in TSP areas of Bihar is 
below expectations. As per the Evaluation study conducted by the 
Programme Evaluation Organisation, majority of the respondents has held 
the view that 'PIICs /Sub-Centres were not doin&. good work'. 
Considerable number of respondents had pointed out that doctors do not 
come to the PHCs Sub-Centres regularly. The Committee feel that laxity 
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on the part of doctors has been due to ineffective inspection and poor 
monitoring. It was also reported that medicines were not available in time. 
It is highly deplorable. The Committee will like the procedure in this 
regard streamlined to make the doctors attend PHCslSub-Centres 
regularly by conducting surprise inspections and ensuring proper 
monitoring. Medicines should also be supplied regularly to medical centres. 
The Committee trust that State Government will apply corrective measures 
to refurbish the tarnished image of health services in TSP areas. 

Reply 01 Government 
The Government of Bihar has reported that as suggested, the Health 

Department is taking steps to ensure regular and effective inspections and 
scientific monitoring. The issue of supply of medicines has been dealt with 
in the reply to para 4.74 (SI. No. 54 of Appendix). 

Comments 01 the Committee 
Please see Chapter I (Para 1.99) 

Recommendation (SI. No. 54; Para 4.74) 
The Committee note that each PHC in Bihar has been provided 

medicines worth Rs. 12000 per annum. The number of patients visiting a 
PHC per day on an average is stated to be varying between 30--40. 
Considering the number of patients visiting a PHC and the yearly 
allocation, the Committee find the funds provided for medicines are 
grossly inadequate. Only simple and inexpensive drugs are made available 
there. Under such circumstances, needless to say, doctors often prescribe 
medicines which arc required to be purchased from market. 

In many of the cases, prescribed medicines are not available locally. and 
patient. considering the expenses and fatigue involved in visiting nearby 
town to purchase those medicines. quite often prefer to avoid taking 
medicines. The Committee feel that this amounts to negation of health 
services. The Committee, therefore, recommend that allocation for 
medicines in TSP areas should be subtantially enhanced so that essential 
medicines are provided to patients from the PHC/Sub-Centre itself, 
particularly in interior areas, where such medicines are not locally 
available. This small gesture in Committee's view will go· a long way to 
mitigate health problems in tribal areas and will definitely convey a strong 
positive message to poor people. 

The Government of Bihar has admitted that it is a fact that attendance 
of doctors. and provision for medicine is not satisfactory and has said that 
the Health Department of the State Government has taken various 
measures to ensure better attendance. and providing adeqt;ate medicine. 
The State Government has said that an additional amount of Rs. 5.46 
crores needs to be given annually out of SCA to TSP funds annually for 
this purpose. 

This reply of the State Government has been examined in the Ministry 



54 

of Welfare, and foun~ unsatisfactory, since large amounts of SCA to TSP 
from preyioUi years arc still lying unutilised with the Govt. of Bihar and in 
any case thill expenditure is normally expected to be met out of the State 
Plan fund. The Ministry of Welfare has written to the Govt. of Bibar vide 
letter No. 16015/6I91-TDAlI'DD dated the 10th April, 1994 askin, them 
for clarification on this point so that the actual facts can be placed- before 
the Committee in the context of the observations made in the para' under 
reference. 

Comments of the Committee 
Please see Chapter I (Para 1. 99) 

Recommeadatloa (81. No. 56; Pan 4.87) 
The Committee are informed that of the 63 thousand teachers' pc»ts 

lanctioncd for primary IIChools run by Education Department in 13 Tribal 
Sub-Plan districts of the Stilte, 57 thousand teachers are in position. Six 
thousand posta of teacher are thus lying vacant in primary schools in TSP 
areas of Bihar. The Committee urge that these vacancies .. well as 
vacancies in schools run by Social Welfare Department and also at Middle 
and High School levels be filled up urgently so that educational studies of 
students in IIChools located in TSP areas don't suffer. 

Reply of Government 
The Government of Bihar has reported that as a result of examination 

conducted by the Bihar Public Service Commission (BPCS), 19618 teachers 
have been appointed, out of which 5810 have been ap'pointed in 13 Tribal 
Sub-Plan districts. As regarda the remaining vac::ancies, these allo will be 
filled up very soon. 

C ...... ts of the Committee 
Please see Chapter I (Para 1.105) 

................ u. (51. No. 51; Para 4.19) 
The Committee oblerve that Workinl Group on ~1opmcnt of STs 

durin, Eipth Plan had on the buiJ of their study concluded that Ashram! 
Residential schools have played an important role in impartial education 
to Scheduled Tribe children. These schools provide 1ft environment 
conducive to iearnin,. The Committee are also of the view that quality of 
education in residential schools is definitely much better and the' Tate of 
dropout is aIIo very low in these schools. The Committee, therefore, ur~ 
that more and more residential IICbools may be opened in TSP are .. of 
Bihar. 

Reply of eo..a-t 
The Oovt. of Bihar has .,reed that it is true tbat ResidentiaV Asbram 

lChoola have played a pivotal role in imparting education to the Uprived 
sections of society, but has further Ilated that due to financial constraints, 
new Residential school have not been opened up. The State Government 
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bas also Jiven an assurance that steps will be taken for openina of sucb 
schools as lOOn as sufficient funds become available. 

Guidelines on Utilisation of S.C.A. for T.S.P. say that these funds can 
be utiliJed for the establishment of Residential Schools in tribal areas. The 
Ministry of Welfare released lb. 3,497.39 lakhs during 1993-94. It is upto 
the State Government of Bihar to take advantage of this provision to set 
up more Residential Schools in TSP areas. 

Coauneata of the Committee 
Please see Chapter I (Para 1.111) 

RecommendatJoo (SI. No. 59; Para 4.90) 

Besides, the Workina Group had pointed out that buildinl"teach. ~ 
material etc. are not of desired standard, rates of stipends are often 
inadequate to meet the requirements of diet, clothing, bedding, utensi ~ 

and medicare etc. At present students in Ashram schools are reported to 
be given stipend of RI. 2401- p.m. for food, RI. 2501- p.a. for uniform~, 
RI. 2001- p.a. for reading and writting material and RI. 12 per year for 
medicines. The Committee feel it is grossly inadequate in these days of 
rising prices and require to be enhanced. The Committee trust that these 
useful suuestions will be favourably considered by the State Government. 
The Committee will like to be apprised of the action taken in this regard. 

The Government of Bihar has reported that the rates of diet etc. in the 
Residential schools have not been revised due to resource crunch. 
However, tbe State Govt. has Jiven an assurance that if the resource 
position of the Government improves, upward revision will be made in 
these rates. 

Commeata of the Committee 
Please see Chapter I (Para 1.114) 

Recommeadlltloa (51. No. 'I; Pan 4.91) 

The Committee note that one of the measures taken to check drop-outs 
has been to promote students to higher classes irrespective of their 
performance in examination. The logic behind this policy has been stated 
to be that under the system of compulosry education, student have got to 
be in schools upto the age of 16 and that if a students is to be kept for a 
number of yean in a school, then he bas to be kept with tbe students of 
the same age-group. However, the Committee feel that such an automatic 
promotion to bigher classes witbout fair assessment of tbe performance of 
a student leads to lethargy on the part of students as well as teachen. The 
major disadvantaae of tbis scheme is tbat a student may not read at all. As 
• result of it, students aet struck up at bigher levels wben they ..,pear in 
examinations conducted by School Boards. In Committee's view, it 
amounts to no education at all. Viewed in the context of prevailing 
circumstances in TSP areas viz. poor relations among teachers and students 
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and lack of sincerity on the part of teachers etc., it has led to deterioration 
of standards in cducation and appears to be one of ·the prime factors for 
unsatisfactory quality of education. The Committee thus, urge that policy 
of pormotion of students in the examination may be irrespective of 
performance in the examination may be reviewed in the light of the 
prevailing circumstances in TSP areas and rem~dial action taken to 
improve quality of education. 

Reply or Government 
The Governmcnt of Bihar has reported that in view of Committee's 

recommendation the policy of promotion of students to higher classes 
irrespective of their performance in the examination is being reviewed and 
action is likely to be taken in the near future. 

Comments of the Committee 
Please see Chapter I (Para 1.120) 

Recommendation (SI. No. 66; Para 5.8) 
The Working Group further recommended that to make monitoring 

more effective and meaningful, there is a need for computerisation of data 
at the regional and State level. The Committee trust that these usefui 
suggestions will be favourably considered by the State Government. 

Reply of Government 
The Government of Bihar has reported that at the State level, a 

Computer Cell has been created in the Welfare Department, which is 
headed by an officer of the rank of Assistant Director. It is also linked to 
NICNET so that data retrieval from other districts can also be 
conveniently done. At the Regional level, the data concerning Scheduled 
Tribe development has been collated and is being fed to the computer. 
The recommendation of the Committee therefore, has been fully compiled 
with. 
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CHAPTER ID 

COMMENDATIONS/OBSERVATIONS WHICH THE 
OMMITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE i GOVERNMENT REPLIES 

Recommendation (SI. No.6; Para 1.10) I The State Government have pleaded that to achieve targets of various 
schemes undertaken by different departments under Imp the steps such 
,as early sanction of schemes and timely release of funds; early completion 
'Iof other formalities to the extent possible; advance planning to plan 
schemes and prepare estimates and also technical sanction by the 
!concerned sector; more effective supervision and regular monitoring of the 
implementation of various schemes are called for. In Committee's view 
these suggestions merit consideration. The Committee, therefore, urge the 
Ministry of Welfare to look into tbese suggestions and take up the matter 
with the Planning Commission and other concerned authorities with a view 
to streamline the procedure. 

Reply or Government 
The Ministry of Welfare has looked into the matter and found that the 

problem here lies with the State Govt. and not with the Planning 
Commission. It is the State Government which does not send the proposals 
for the schemes in time, release the funds in time and monitor the 
execution of the schemes diligently. Neither the Ministry of Welfare nor 
the Planning Commission can take his role of the State Govt. Moreover, a 
scheme of incentives and disincentives has been started this year whereby 
StateslUTs which do not spend SCA to TSP within the specific period 
would lose the unspent balance from their normal entitlement in the 
subsequent year and the sum thus left over would be Qistributed as per 
norms to StateslUTs which spend the allotted sum in time for 
development of STs. It is hoped that this win encourage the Govt. of Bihar 
to improve the situation. 

2. The State Government hu reported that to ensure successful 
implementation of this programme advance planning is being done to 
formulate schemes and to get technical I8DCtion from the concerned Sector 
in time. The Project Officers have been directed to hold meetings of the 
Project Implementation Committee under the Chairmanship of Deputy 
Commissioner even before the funda are .alloc:ated. The PIC will approve 
the shape of schemel prior to reIeue of funds 110 that when the funds are 
released, steps for implemeatation of those schemes can be immediately 
taken up. 

3. The State Government bu introduced the system of advance planning 

57 
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in order to sanction various schemes to be implemented at the Project 
level. Under this sytem, schemes are prepared well in advance and after 
the technical approval of tbe department concerned, tbey are approved by 
the Project Implementation Committee even before getting the allocation 
of funds for tbe purpose. Tberefore, as soon as the allocations arc received 
from the Government. the schemes are taken up immediately without 
losing any time. 

At the State level, the meetings of the Empowered Committee which 
sanctions fund for schemes, arc beina beld in the beginning of the financial 
year itself, so thal there is no procedural delay in the release of funds. 

atecommendatloa (Sl. No. 11; Pan 3.10) 

The Committee also recommend that to tackle the problem of smuggling 
and illicit distillation, stringent penalty should be provided by amending 
the Excise Act which will act as deterrent as is the case under Narcotic 
Act. 

Reply of Government 

The Govt. of Bihar has reported that sufficient provision of law already 
exists in the Bihar Excise (Amendment) Act 1985 (Section 47) by which a 
stringent punishment, penalty of fine and imprisonment can be imposed to 
check the unlawful import, export. transport, manufacture possession. 
consumption and sale etc. of illicit liquor. The period of imprisonment has 
been extended to three years whereas it was only one year previously. 
The amount of fine has also been increased upto Rs. 50001- instead of 
Rs. 20001- as it used to be earlier. Companies have also been brought 
within the purview of this provision of law. Earlier, there was no such 
provision. Therefore. according to the State Govt., further amendment is 
not required for the time being in the Excise Policy. 

Recommendation (SI. No. 17; Pan 3.39) 

The Committee note that to prevent land alienation of tribals, Bihar 
Scheduled Areas Regulation 1969, Chhota Nagpur Tenancy Act, 1908 and 
Santhal Pargana Tenancy (Supplementary Provisions) Act, 1949 are in 
force in Bihar. In spite of these laws, intensity of land alienation in tribal 
areas of Bihar is comparatively higb. It has been stated that magnitude of 
informal transactions are very large and many illegal methods arc resorted 
to for alienating tribal land such as forcible occupation, collusive tribal 
suits, suppression of true identity of the tribal vendor while getting'deeds 
of transfer registered and thereafter affecting number of transactions in 
quick succession. The Committee further note that 1,26,629 cases involving 
1,27, 8.50 acres of land have been instituted till date. Out of 
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these, in 45,986 cases involving 51,327 acres land has been resorted to 
tribals. The Committee are perturbed to note that in spite of various 
enactments in this regard, intensity of land alienation in TSP areas of 
Bihar is very high. Tribals being mostly illiterate and simple folk are 
generally not aware of the protective laws. Not only this, where awareness 
is more, poverty and cumbersome process of law inhibited tribals to take 
recource to law. In view of these starting relevations, the Committee feel 
that there is need to further tighten the loopholes in law and to educate 
the farmers about the provisions made for their protection. The Committee 
will like the State Government to· 4evise measures in this regard in 
consultation with the Ministry of Welfare and other concerned. 

The Committee recommend that where tribals effect sale of land under 
distress, Government should acquire that land for distribution among 
landless tribals under various poverty allievation programmes. The 
Legislation for preventing land alienation of tribals should be strengthened 
by incorporating provisions to the effect that land is presumed to belong to 
the tribals and the burden of proof of sale of land should be with 
non-tribals. 

Reply of Government 

The Government of Bihar has reported that the State Government is 
taking necessary action in this regard. In this context, it may be mentioned 
that the Ministry of Welfare had written to aU State 
Governments and U.T. Administrations vide'letter No. 72011921JS(1D) 
of 11 January, 1993 to consider setting up of special tribunals to expedite 
disposal of cases under relevant laws for regulating transfer of land of 
tribals to non-tribals, taking up drives to detect illegal transfer of land of 
tribals to non-tribals, their expeditious disposal and restoration of land to 
the tribals whenever called for, as well as land development and provision 
of various inputs for increasing productivity of land and taking action to 
plug loopholes in the existing laws. The Government of Bihar had replied 
in their letter No. 12/ Adi-20193/1402-Ra dated 15th October, 1993 that 2 
special courts have been set up in each district on a permanent basis for 
expeditious disposal of cases of land alienation of tribals. The State 
Government has also undertaken special drives for this purpose from time 
to time. 

These issues again came up for discussion during the Conference of 
Ministers incharge of Tribal Welfare in the State Governments and Union 
Territory Administrations held in Guwahati on 2-3 February, 1995 and it 
was again impressed upon the State Governments that they should appoint 
special courts/officers to dispose of case. of land alienation from triball to 
fton-triball in a time bound manner. Special drives to detect iDegal land 
alienation should be made. It wu also suggested that the State 
Governments may consider incorporating in the existing relevant laws, a 
provision to the effect that in case no ST plyer is available to purcbase the 
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land of a ST penons, the land could be purchased by tbe State 
Government/Government-owned Corporation and the lame land be 
distributed amongst landless ST persons, failing which among marginal 
and small ST farmers. It may be mentioned that the Minister for Tribal 
Welfare, Bihar as well as the Secretary, Welfare, Bihar attended the 
aforesaid conference. 

RecommendatiOD (SI. No. 21; Pan 3.40) 
The Committee note that number of cases instituted for alienation of 

tribals land is alarmingly high at 1,26,629 and out of them only 46,000 
cases have been decided. More and more cases are being registered every 
day. It has been stated that for accelerating implementation of ceiling 
laws and restoration of tribal land and also to detect and dispose of 
bataidari cases, a special squad has'been established at Ranchi. At district 
level, an Additional District Magistrate has been posted with supporting 
staff to supervise and assist in revenue work. However, in view of the 
large number of cases for disposal within a time schedule, these offices 
require strengthening. The Committee trust that State Government will 
initiate steps in this regard early to streamline the process. The 
Committee will like to be apprised of the progress made in this regard. 

Reply of GovernmeDt 
The Government of Bihar has reported that clear provisions have been 

made in the Chhotanagpur Tenancy Act, 1908, Bihar Scheduled Areas 
Regulation 1969 and Santhal Parganas (Supplementary Provision) Act, 
1949 for checking unauthorised transfer of Tribal land to non-Tribals. 

This reply of the Government of Bihar was found to be inadquate by 
the Ministry of Welfare and the Ministry of Welfare wrote to the 
Govcrnment of Bihar vide letter No. 6015/6191-TDAITDD dated 5th 
April, 1995 to give a complete and to-the-point reply to the 
recommendation of the Parliamentary Committee for the Welfare of 
Scheduled Castes and Tribes contained in para 3.40 of their llnd Report 
on the Working of [TDPs in Bihar. 

The Secretary. Department of Welfare, GovtJ. of Welfare has replied 
vide D.O. No. 72 dated 7th April, 1995 that for restoration of land to 
tribals, speedy disposal of cases relating to share-cropping and for proper 
implementation of the land ceiling laws, a cell under an Additional 
Collector is functioning at Ranchi. But the filing of cases is more than 
the disposal of every month. Therefore, the decision has been taken that 
in Ranchi, Hazaribagh and Palamau where these cases are in huge 
numbers. The Additional Collector (Ceiling) apart from the Additional 
"Collector rank officer already posted to supervise the restoration work, 
will also look after such cases. In order to .co-ordinate the work of these 
two officers, the Deputy Commissioners have been asked to monitor and 
review the cases every fortnight and likewise the Divisional Commissioner 
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have also been asked to monitor the cases every month af their level and 
send a consolidated report to Government regularly. 

Recommendation (SI. No. 29; Para 3.41) 
It is concerning to note that at present, there is no effective machinery 

for enforcement of these protective legislations, periodical review of the 
progress of its implementation and monitoring at district level. The 
Committee feel that mere enactment of legislation to prevent land 
alienation of tribals is of no use unless adequately effective enforcement 
machinery is not created and periodical review of the progress is not 
undertaken. In fact, the success of a programme to a large extent, depends 
on how effectively it is monitored and remedial action taken in time to 
remove constraints/deficiencies. Therefore, the Committee urge that 
machinery for effective enforcement and monitoring of protective 
legislations should be created at district level. 

Reply or Government 
The Govt. of Bihar has reported that their Department of Revenue and 

Land Reforms has taken necessary action to stop illegal transfer of tribal 
land to non-tribals. It has also been decided that all transferred lands 
should be restored to tribals soon. It has been decided that the Deputy 
Commissioner of the concerned district will be made a necessary party to 
every such case and expenditure incurred by the tribals in court cases will 
be borne by the State Govt. It has also been decided that every case will 
be finalised within three months and tribals will be provided sufficient time 
to produce witnesses. The advocate appointed by the Deputy 
Commissioner will furnish all requisite records before the concerned court. 
The State Govt. has directed all the Deputy Commissioners to ensure that 
the tribals are restored possession of their lands after finalisation of every 
case. Wherever tribals are not getting possession over their lands even 
after finalisation of the case, police force will be provided for restoration 
of their land. For this purpose, two sections of Armed Force.lPolice Force 
have been deputed at the headquarters of every district. 

Rec:ommendatlon (81. No. 34; Para 4.9) 
Another reason for stagnation of agriculture in tribal sub-plan areas has 

been stated to be tribal culture and their attitude towards material life. It 
is said that their's is a closed society; tribals are easy going and not hard 
working and their reluctance to adopt to changed technique. All these 
make task of extension work difficult. The Committee feel that these 
problems though obstructive are not insurmoutable. With the spread of 
education and opening up of tribal areas with laying of infrastructure, 
tribals attitude will undergo a substantial change. Then their response will 
be more positive. Meanwhile, what is required on the part of Government 
is to have a close contact with them and impress upon them, through 
audio-visual media and publicity, virtues of modem techniques in 
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agriculture. Farm demorstrations and extension work, in Committee's 
view, will bring in positive results in motivating tribals. 

Reply or Government 

The Government of Bihar has reported that in order to convince the 
tribal farmers about the present developed and developing techniques and 
their usefulness, and to increase the over-all agriculture production and 
productivity in the tribals sub-plan area, new agricultural technologies are 
being extended thrQugh audio-visual aids, crop demonstrations, and 
training at various levels. At the range level, there is a separate 
information unit which organises Agricultural Fairs in almost all important 
Melas where the farmers gather in large numbers. Special agricultural fairs 
are also organised at all Block headquarters where all important wings of 
agriculture, including private agricultural shop-owners of seeds and 
fertilizer, non-Governmental organisations etc. take part. Special extension 
schemes are in operation in Ranchi and Singhbhum areas where the 
messages of agricultural production are sent through contact with farmers. 
All efforts are being taken to train the farmers in different crop production 
technologies and allied matters. Well-organised schemes of training 
programme at all levels are being taken up in the Bihar Plateau 
Development Project programme. The main objective all these activities is 
to enhance agriculture productivity in the tribal sub-plan area. 

Recommendation (SI. No. 40; Pan 4.31) 

Lack of irrigation facilities in TSP areas has been one of the major 
obstacles in increasing agricultural productivity. Thus, one of the strategies 
of development in TSP arCJS during Seventh Plan was to give special 
emphasis on minor and lift irrigation. The Committee are distressed to find 
that this strategy has not been implemented in right earnest in TSP areas 
of Bihar and only 8 percent of the land under cultivation has some form of 
assured irrigation. At the Commencement of the seventh Plan 72.48 
thousand hectare irrigation potential was there. During plan period only 
less than seven thousand hectare potential appears to have been created 
making a total of 79.33 thousand hectare at the end of the plan period. It 
is a sad comentary on development of TSP areas in Bihar. On execution of 
irrigation schemes, the Committee find that 3 major and 24 medium 
irrigation schemes were in hand during the Seventh Plan. Out of these, 
five have been completed and two dropped. Most of these schemes were 
taken up in seventies, but are languishing due to paucity of funds and 
other related problems. Not only this, in 1989-90, a target of 99 lift 
irrigation schemes was fIXed but only 21 could be completed. Similarly, 
only 1572 tube-wells and irrigation wells could be installed apinat the 
targct of 3,000. The Committee arc deeply concerned at tardy 
implementation of irrigation schemes. They, therefore strongly 
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urge the State Government to gear up the machinery and take other 
administrative stcps for expeditious implementation of already delayed 
irrigation schemc. 

Reply of Government 
The Government of Bihar has reported that during the Seventh Five-

Year Plan, additional irrigation potential was created in 2.5 lakh hectares 
in the tribal area. Due to the power situation, proper application of design, 
survey and monitoring and inadequate funds, targets could not be 
achieved. Against the target of 6931 private tubewells, 37,118 irrigation 
wells and 8927 pump sets in the Seventh Five-Year Plan only 3327 private 
tubewells, 35,524 irrigation wells, and 3531 pumpsets were completed in 
the Tribal Sub-Plan Area. Preference is given to Scheduled Castes and 
Scheduled Tribes under the Private Irrigation scheme in the TSP Area. 
Before the Eighth Five-year Plan, 50% subsidy was given by the Central 
Government. During the Eighth Five-Year Plan. this was stopped. but the 
State Government is continuing the Subsidy. With the assistance of the 
World Bank, a targct of 700 water-harvesting tanks, 5360 irrigation wells 
and repair of 200 old lift irrigation schemes under the Bihar Hill Area 
Development schcme wcre taken up in 1993-94 under TSP Area. Action is 
bcing taken to complete schemes worth Rs. 712.00 lakhs. In 1994-95. a 
total outlay of Rs. 2389.00 lakhs was earmarked for irrigation schemes. 

Comments of the Committee 
Pleasc sec Chaptcr I (Para 1.75) 

Recommendation (SI. No. 45; Para 4.51) 
The representatives of the State Govcrnment of Bihar have contended 

before the Committee that special emphasis is being laid to ensure fair 
return to tribals for their minor forest produce. However. the Committee 
arc distressed to find that State agencies have been procuring sal seeds and 
mahua from primary collcctors @ Rs. 1.30 and Rs. 5.75 per kg. 
respcctively while the sale price for these items was Rs. 3.20 and Rs. 7.00 
per kg. Though the Committee are not aware of the sale price of other 
minor forest produce. yet on the basis of information made available to 
them, they arc inclined to believe that tribals are not being paid fair price 
for their collection of sal-seeds. Gross profit of Rs. 1900 per M.T. on 
procurement price of Rs. 1300 per M.T. certainly appears to be on the 
higher side. The State Government has tried to justify it on the basis of 
high variable and fixed costs which have been calculated to be Rs. 1875 
and 915 per M.T. The Committee are not convinced at all with this line of 
reasoning. Tht:'y arc of the "i~w that these costs are on the higher side and 
serious attempt should be made to bring them to the reasonable level. 
Commission to LAMPS I PACs etc., transportation, packages being 
Rs. 60/-. Rs. 1101- and Rs. 1651- per M.T. appears to be on higher side. 
Similarly, establishment, administrative and interest charges which all add 
upto Rs. 915 per M.T. are also in Committee's view very high. 
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Reply of Government 
The Govt. of Bihar has reported that the price to be paid to primary 

collectors for the different Minor Forest Produce whose trade has been 
nationalised is fixed by Government on the recommendations of a High-
Powered Committee. All the factors, including the sale price, overheads, 
commission to LAMPS etc., are taken into consideration. The prices have 
been increasing in the last several years. The Government always intend to 
pass on the benefits to the primary collectors by way of enhanced price. 
The Corporation has to incur expenses on several heads such as 
establishment, transportation, loan, commission to agency etc. When the 
Government would I be able to provide sufficient fund in share capital or 
provide loan on a marginal rate of interest or both, it would be possible to 
pass on more and more funds to the primary collectors in the form of 
enhanced price of the commodities. 

Reeommendatlon (SI. No. 46; Pan 4.53) 
Prudence require their pruning to economise on expenditure and the 

savings thus effected should be passed on to collectors of primary produce 
by increasing procurement prices. 

Reply or Government 
The Govt. of Bihar has reported that efforts are being made to follow 

the recommendations of the Committee. 
Reeommendatlon (SI. No. 48; Pan 4.55) 

The Committee note that Commissioner for . Scheduled Castes and 
Scheduled Tribes, on the basis of an evaluation study conducted in Bihar 
of some IlDPs schemes has observed that Forest Department Corporation 
should procure minor forest produce through LAMPS only and not from 
individual agencies as poor tribals are cheated by them. A State 
Government official also deposed before the Committee that private 
agencieslindividuals should not be allowed to deal in nationalised 
commodities. 

However, the representative of the Bihar Government candidly admitted 
that they are collecting (MFP) through other agencies as well. The 
Committee take a serious note of it. The Committee will like to be 
apprised of the reasons why a valuable suggestion relating to the welfare of 
poor tribals was not acted upon in spite of the fact that it was brought to 
their notice by the Ministry of Welfare. 

Reply of Government 
The Government of .Bihar has reported that the general policy of the 

Corporation with regard to the agency of collection is very clear. The 
LAMPS and PACs are the first choice. The Co-operative Dep~ent is 
requested to recommend the names of LAMPSIPACS who are interested 
to collection of M.F.P. and who would be able to do so. It is only where 
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Panchayat and Forest Conservation Protection Committee are given the 
offer. Lastly, when no such agency is interested, Committees are formed 
of individual primary collectors who get the MFP collected. Individuals 
are not entrusted with the work. This is to eliminate the possibility of 
exploitation of poor primary collectors. 

Recommeadadoa (S!. No. 49; Pan 4.56) 
The Committee note with some satisf!'Ction that procurement price of 

minor forest produce have been raised over the last 10 years to ensure 
remunerative price/minimum wages to primary collectors. For example 
procurement price of sal seed has been raised from Rs. 0.55 per k.g. in 
1981 to Rs. 1.30 per k.g. in 1992; in case of mahua seed from Rs. 225 
per kg. in 1981 to Rs. 5.75 per k.,. in 1992; Karanj seed from Rs. 1.75 
per k.g. to Rs. 4.00 per k.g. Kendu leave from Rs. 65.00 in 1986 to 
Rs. 200.00 in 1992 per standard bag. Similarly procurement price of other 
MFP has also been raised ranging roughly 40 per cent to 300 per cent. 
However, when viewed in the context of rise in the cost of living and 
other essential commodities over last one decade the increase looks less 
attractive. 

The COl1lmittee will, therefore, like the State Government to ensure 
that increase in procurement prices to primary collectors are adequate to 
compensate them for general price rise and ensure minimum fair wage. 
Their wages in relll term must be protected lest the helpless poor tribals 
are driven to starvation. 

Reply 01 Government 
The Govt. of Bihar has reported that the procurement prices of Minor 

Forest Produce are fixed on the basis of various factors, including 
remunerative returns to the primary collectors. However, in future, as per 
recommendation of the Committee, more stress would be given on the 
point raised by the Committee, and it would also be ensured that the 
primary collectors are paid promptly. 

Recommendadoa (SI. No. 68; Pan ... 91) 
The Committee note that in certain States having Tribal Sub-Plan areas 

particularly in Tamil Nadu tribal parents are also given incentives in the 
shape of midday meal to encourage them to send their wards to school. 
In Bihar. however no such scheme has been implemented. The 
Committee, therefore, urge the State -Government to consider feasibility 
of introduction of such a scheme in Bihar. 

Reply 01 Government 
The Govt. of Bihar bas reported that due to resource crunch being 

faced by the State Govt., at the moment the execution of such an 
ambitious scheme throuJhout tbe Tribal Sub-Plan area is not possible. 
However, efforts have been initiated in this direction by introducing this 
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scheme is Paharia Tribes at the first stage. Depending on the success of 
this scheme, it can be extended to other parts of Tribal Sub-Plan area in 
phases. 

Recommendation (Sl. No. 62; Para 4.93) 
The Committee are concerned to note that 820 primary and middle 

schools in TSP areas of Bihar are functioning without school buildings. In 
this context, it is perturbing to note that of the total funds provided by the 
Eighth Finance Commission for 2309 primary schoel buildings in the TSP 
areas of the State, 240 school buildings are still under construction and 118 
have not been taken up so far. Of the funds provided by the Ninth Finance 
Commission for 2010 primary school buildings, only 773 have been 
completed while 808 are under construction and 429 have not been taken 
up so far. It is highly deplorable. On the one hand, there are schools 
functioning without buildings and on the other funds provided have not 
been properly utilised. The Committee strongly urge that construction of 
school building in TSP area may be expedited. 

Reply of Government 
The Government of Bihar has reported that regarding construction of 

school buildings clear-cut instructions have been sent to all the District 
MagistratesIDeputy Commissioners by the Department of Rural 
Development as well as the Education Department for taking up 
construction of Primary School buildings in buildinglcss schools out of the 
funds available with them under JRY and EAS schemes. In this regard, a 
meeting was held under the Chairmanship of the Chief Minister in which 
he had given direction to construct buildings in all the buildingless schools 
in the next four months. As a result of this, a latge number of school 
buildings are being constructed in all districts. A report received from 
Gumla district, which is a tribal district. states that construction of as many 
as 131 school buildings has been taken up in the financial year 1993-94. At 
this rate, no school was to be left without a building at the end of the 
financial year 1994-95. The Government of Bihar has further reported that 
against the reviscd target of 6644 set by the Eighth Finance Commission, 
as many as 5541 buildings have already been completed. Under ·the Ninth 
Finance Commis.'1ion, 2n9 buildings have already been completed. Steps 
are being taken to complete the remaining buildings. The reasons for the 
delay are as follows : 

1. Disputed sitclloeal politics. 
2. By the time thc dispute was sorted out. estimate had become 

obsolete. 
3. Other procedural delays. 

Recommendation (SI. No. 64; Para 4.100) 
The Committee note that of the total tribal population of ~-S lakh in 

Bihar, 37 percent arc main workers. Of these, more than 86 per cent arc 



67 

ngaged in a,ricultural operations. Since, the adoption of ITDP 
tratcgy, a lot of developmental activities have becn undertaken in TSP 
reas, and these areas are being opened for a variety of other 
tivities. In this context, the Committee feel that tribals should be 
tively encouraged to participate in other types of economic activities. 
ey should be provided opportunities to act as contractors in 
nstruction works and as transporters to ply commercial vehicles and 

imilar professions. Benefits of development in their areas should be 
assed on to them also. This way, the Committee feel that they will 
radually acquire entrC?preneur skill and in course of time, will diversify 

in other occupations which bring them economic prosperity. 

Reply of Government 

The Government of Bihar has reported that in order to safeguard 
,the economic interests of the tribal population. the MESO Project 
officers and the Tribal Cooperative Development Corporation have 
been instructed to' take initiative to make the tribal people self-
dependent by acquiring different skills for self-employment and income-
generating activities. as a result of which. the tribals, through various 
primary tribal cooperatives, arc getting engaged in different economic 
activities like running transport buses and other commercial vehicles. 
pick-up vans. auto-rickshaws etc. and in stone-crushing units. They are 
getting engaged in construction work as contractors also. 

Recommendation (SI. No. 65; Para 5.7) 

The Committee note that arrangements to review implementation of 
various schemes has been made at various levels-both at the Centre 
and the State. They further note that each Central Ministr)VDepartment 
is the nodal agency concerning its sector and the planning. monitoring 
and evaluation as well as coordination is the' responsibility of the 
Central Ministry concerned. Besides, the Central Go~ernment has been 
monitOring thoroughly. on monthly basis, the number of ST families 
economically assisted. Arrangements have also been made to review 
implementation of ITDP schemes at various levels in Bihar viz. at 
State level, Regional level. District and Imp levels. However. the 
Committee were informed that present structural arrangements though 
adequate have to be activised for proper and regular monitoring. The 
Working Group on Development and Welfare of Scheduled Tribes 
during Eighth Five Year Plan also held the view thai the existing 
monitOring mechanism arc not very effective in many States and 
require further sharpening and thrust. The State level monitoring 
implied a periodical review at the highest level w~ich is quite often not 
followed up very seriously for corrective action. In view of the slow 
and tardy implementation of various ImP Schemes in Bihar. the 
Committee arc convinced that periodical review being made at various 
level is not effective. The Committee therefore. stress that at the Chief 
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Secretary level, the review should be more frequent and more 
comprehensive. 

Reply of Government 
The Govt. of Bihar has reported that at the District level, regular 

meetings of various agencies operating in Integrated Tribal Development 
Projects are being taken up. At times, the Chief Secretary as weD as Chief 
Minister, review the progress and implementation of various schemes in 
this area for the development of Scheduled Tribes. It has furthor been 
reported by the Govt. of Bihar that the recommendation of the Committee 
is well taken care of. 



CHAPTER IV 
RECOMMENDATIONS AND OBSERVATIONS IN RESPECT OF 
WHICH REPLIES OF THE GOVERNMENT HAVE NOT BEEN 
ACCEPTED BY THE COMMI1TEE AND WHICH REQUIRE 

REITERATION 
Recommendation (SI. No. 31; Para 4.7) 

The Committee note that agriculture in tribal areas is still largely 
dependent on rains. Out of the total 129 lakh hectare of land under 
agriculture in TSP areas in various States, only 11 lakh hectare are 
irrigated and the rest depends on the vagaries of nature. Under such a 
situation, agricultural productivity will vary from year to year showing 
volatile fluctuations in the year of deficient rains. The Committee further 
note that topography of tribal areas of Bihar is such that major and 
medium irrigation schemes are not of much benefit to them. Only minor 
irrigation schemes can be implemented in these areas which in turn depend 
on availability of power. A State Government representative has informed 
the Committee that power position in this belt has been rather gloomy for 
quite sometime and that has affected minor irrigation schemes. Because of 
this, the yield as well as the coverage of farmers are very low stated to. be 
only nine per cent. It is highly deplorable. The Committee feel that in the 
absence of assured irrigation high yielding varieties of crops caboot be 
sown by tribal farmers nor chemical fertilizers can be applied to boost 
yield. Extension work also cannot be taken up in TSP areas simply for this 
reason. Needless to say power supply to TSP ~as il of utmost importance 
for economic development. The Committee, therofore, Itrongly 
recommend that added emphasis be laid on power supply to TSP areas and 
for that reuon outlay under this bead mould be substantially enbanced. 

Reply 01 Go......a 
The Goycmment of Bihar bas reported tbat it bas been the constant 

endeavour of tbe State to make power lupply available to tribal lu~plan 
area on priority basis. However, sometimes, because of low generation of 
power, tbis area also has been deprived of power lupply occassionally. The 
Government of Bihar has Itated tbat it wiD certainly try to improve the 
situation. 

C .... u 01 .... CoaunJUee 
Pleue see Chapter I (para 1.57) 

............. tIoa (Sl. No. 33; Para 4.1) 

Besides that, tbe Committee feel tbat minor irrigation schemes bued on 
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rivers and streams which do not entirely depend on power to lift water 
may be taken up wherever possible in large number to augment the 
irrigation facilities substantially. 

Reply or Government 
The Government of Bihar has reported that the State Government is 

certainly in favour of such schemes and has further stated the tribal 
farmers will be encouraged to take up such manual schemes, so that. in 
case of non-availability of power, their crops do not fail. 

Comments or the Committee 
Please see Chapter I (Para 1.60) 

Recommendation (SI. No. 39; hra 4.23) 
The Committee note that pigs reared by tribals are of idigcnous breed. 

Its growth is stated to be far below the growth of the improved breed. The 
Committee, therefore, recommend that as far as possible pigs of improved 
breed should be madc available to tribals in Tribal Sub-Plan areas. 

Reply or Government 
The Government of Bihar has reported that as recommended by the 

Committee, more number of pigs of improved breed will be distributed, 
provided the fund under Special Central Assistance is enhanced under 
Animal Husbandry Sector. 

The above reply of the State Government was not found satisfactory by 
the Ministry of Welfare and the Ministry wrote to the Govt. of Bihar vide 
letter No. 16015/6195-TDAlTDD dated 6th April, 1995 asking why 
increased allocation had not been provided by the State Government to 
the Animal Husbandry Sector in 1993-94 as against 1992-93, when the flow 
of SCA to TSP from Ministry of Welfare had increased from Rs. 3175.25 
lakhs in 1992-93 to Rs. 3497.39 lakhs in 1993-94, and why the State Govt. 
was not providing increased allocation for this purpose out of the State 
Plan funds. The reply furnished by the Secretary, Department of Welfare. 
Govt. of Bihar. vide his leiter No. 75 dated 10th April. 1995 on this point 
is the same as the reply regarding para 4.22 (S.No. 38) already quoted in 
the Action Taken Note on that para. 

Comments or the Committee 
Please see Chapter I (Para 1.72) 

Recommendation (SI. No. 41; Para 4.32) 
The Committee arc deeply concerned to note that irrigation potential 

created at enormous cost are not giving the expected benefit to tribal 
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people. As has been pointed out by the Commissioner for SCS and STs 
on the basis of an evaluation study many of the lift irrigation schemes arc 
out of use for want of repair and maintenance. The Study has pointed 
out that 3 electric motors of 75 H.P. installed in village Burhi-Kutang on 
Palmar river in Simdega block of Ranchi district were getting rusted while 
5 big diameter wells in village Tamra were not being used for want of 
motor pumps. In Nadi Toli Lift Irrigation Scheme nine big diameter wells 
for which motor pumps have been provided are not providing irrigation 
upto the designed command mainly due to non-availability of power. In 
Parsabera Lift Irrigaiton Scheme, out of 2 ten H.P. electric pumps 
installed, one is out of order, 2 electric pumps of 75 H. P. each installed 
at Bangroo Lift Irrigation Scheme are not working for want of 
transformers. This State of affairs in working of Lift Irrigation Scheme is 
highly deplorable. The Committee expect the State Govt. to give due 
attention to the maintenance and repair aspect and ensure that irrigation 
schemes executed at enormous cost function smoothly upto the designed 
capacity. Such schemes going out of gear not only entrail heavy loss to 
the tribals in command areas due to loss of agricultural production, but 
also results in heavy losses to the Government as electric pumps and 
machinery get rusted if not used. 

Reply or Government 
The Govt. of Bihar has reported that in the tribal area, Lift Irrigation 

Schemes are not giving proper benefits to the tribals because there is lack 
of power and inadequate funds. Due to inadequate funds repair works 
too arc nQt completed. Motors installed on Lift Irrigation Schemes are 
not functioniong properly due to lack of power. 

Comments or the Committee 
Please see Chapter I (Para 1.78) 

Recommendation (SI. No. 41; Para 4.33) 
The Committee arc concerned to note that State Government of Bihar 

has decided that in future, no new lift irrigation scheme will be talten up. 
They feel that major and medium irrigaJion schemes arc not of much use 
in TSP areas because of uneven topography. Only Lift Irrigation Schemes 
can provide assured irrigation in these areas. In this context, the 
Committee will lilte the State Government to consider their decision not 
to take up new irrigation schemes in TSP areas. In fact what is required 
is effective monitoring of the working ,of Lift Irrigation Schemes and their 
timely repair and maintenance. The Committee trust that these aspects 
will be well taken note with a view to increasing irrigation potential in 
TSP areas. 

Reply or Goveramenl 
The Govt. of Bihar has reported that due to lack of adequate funds 

and power, the State Government has decided not to take up new lift 



72 

irrigation schemes in tribal Sub-Plan area. If tbe position of funds and 
power becomes satisfactory, lift irrigation schemes will be taken up. 

(Comments Gf the Committee) 

Please see Chapter I (Para 1. 78) 

Recommendation (SI. No. 50; Para 4.57) 

The Committee arc concerned to note that because of inadequate funds 
(Rs. 280 lakhs) provided in the Annual Plan of the State Government for 
Forestry, most of the Programmes in this Sector have suffered badly in 
terms of physical achievements and desired goal. In view of tJte fact that 
tribals are closely associated with forests and forest development schemes 
are going to benefit them directly and indirectly, the Committee trust that 
this aspect will not be lost sight of while formulating schemes and 
allocating funds to forest department by the State Government. 

Reply or Government 

The Govt. of Bihar has reported that as soon as the resource constraint 
ceases the State Government would try to allocate sufficient fund for the 
development of tribal people in tribal sub-plan areas. 

Comments or the Committee 

Please see Chapter I (Para 1.90) 

Recommendation (SI. No. 51; Para 4.71) 

The Committee note that because of the factors like illiteracy, mal-
nutrition and unhygenic living tribal people have serious health problems. 
Malaria, Leprosy, T.B. and Blindness are reported to be the most 
prevalent diseases in Tribal areas. The State Government is reported to 
have set up a number of Sub-centreslPHCs and referral hospitals in TSP 
areas but eradiction of any of these diseases are stated to be extremely 
difficult task. In view of it the Committee are constrained to observe that 
Seventh Plan (1985-90) outlay of Rs. 4426 lakhs earmarked for TSP areas 
in Bihar was not even fully utilised to augment the health services. Only 
RI. 3386 lakh were utilised which amounts to 72% utilisation. The 
Committee finds serious shortfall in setting up health institutions during 
the Seventh Plan period. 187 Health Sub-Centres were set up against the 
target of S07. Similarly 14 Unani dispensaries and 36 Homoeopathic 
dispensaries were set up against the targets of 21 and S;4 respectively. 
Shortfall in achieving targets of the Plan are hightly deplorable. The 
Committee will like that remaining Health Sub-CentreslDispensaries are 
expeditiously set up. 
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Repl)' of Goyernment 

The Govt. of Jlihar has reported tbat as per the prescribed norms the 
foUowing number of referral llospitalslPHCslHealth sub-Centres are to be 
established in the TSP areas: 

Popul8lion HOlpil8la PHClPHCa Sub·Centrel 

Required Ea18bliahed Required Ea18blisbed Required Ea18blisbed 

2 3 4 s 6 7 

1,28,69,740 128 24 643 239 4290 3516 

The above statement shows that there is deficiency in health institutions. 
This is due to financial constraints. The State Govt. has therefore asked 
for additional funds under special Central Assistance to tribal Sub· Plan for 
this purpose. 

This reply of the State Govt. has been found not to be satisfactory on 
examination in the Ministry of Welfare since large amounts of Special 
Central Assistance from previous years are still lying un utilised with the 
Govt. of Bihar and in any case this expenditure is expected to be met out 
of the State Plan funds. This has been pointed out by the Ministry of 
Welfare to the State Govt. vide letter No. 1601516191·TDAlfDD dated 
the 7th of April, 1995, A reply of the Government of Bihar or the Subject 
is awaited. 

Commeats 01 the Committee 
Please see Chapter I (Para 1.96) , 

RecommeDutIoa (SI. No. 55; Para 4.M) 
Scheduled Tribes, undoubtedly are much behind the rest of the 

population in the field of education. In TSP areas of Bihar, literacy rate of 
STs is 16.55 percent for male and 13.6 percent for female as against the 
general literacy percentage of 29.2 percent. Besides, the other general 
causes like poverty, neglect, poor relations among teachers and students 
elc. lack of sincerity on the part of teachers has also reported to be a 
factor constraining spread of education among tribals. It is distressing to 
note that it has not been possible for the State Government to motivate 
and inculcate sense of dedication in teachers towlkds their students by 
taking necessary administrative measures nor any specific action plan has 
been formulated in this regard. In spite of the clear policy of the State 
Government that teachers should not be posted in their home block and 
that they should not remain posted at a particular place for a longer 
period, there had been cases where teachers have been posted in their 
home block for a number of years even upto 20 years. It is hightly 
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deplorable, The Establishment Committees headed by respective Deputy 
Commissioncrs/District Magistrates, who were to effect these transfers 
have not implemented this policy because of a gencral circular issued by 
the State Government that only in rare cases transfer should be resorted 
to. For this reason teachers have remained posted in their home blocks 
and that too, for conliiderably longer periods. The Committee will like the 
State Government to issue c1car guidelines in this regard to district 
authorities and tunc up the supervision and inspection to motivate teachers 
to devote themselves to their job. Frequent and continuous absence of 
teachers from schools and that too for longer period, in Committee's view, 
causes irrepairablc damage to the studies of tribal students. This can be 
checked by strengthening office supervision and surprise visits by senior 
officers at sub-division and district levels. Reasons for poor relations 
among teachers and students and lack of sincerity on the part of teachers 
may also be ascertained with a view to taking remedial measures. 

Reply or Government 
The Governemnt of Bihar has reported that, so far, the transfer of 

teachers from one school to another was being governed by various 
circulars issued by the Department of Education from time to time, but 
now the Bihar State Nationalised Primary School Teachers (Transfer and 
Disciplinary Action) Rules, 1994, have already been promulgated, and all 
the District Education Establishment Committees have been directed to 
enforce the same. Rule II of the aforesaid Rules clearly states that a 
teacher cannot be posted in his home block, nor can be posted at a place 
which is situated at a distance less than 20 Km and more than 50 Km from 
his home place. These rules h,ave come into force from the 16th of June 
1994. However, as ,most of the teachers were involved in the revision of 
electoral rolls, their transfers could not be effected due to embargo 
enforced by the Election Commission of India. 

COlRmenu of the Committee 
Please see Chapter I Para (1.102) 

RecommendadOD (SI. No. 57; Para 4.88) 
The Committee feel that drop-outs in classes I to V in TSP areas at 

more than 79 percent is very alarming. This has been so inspite of the fact 
that State Government is reported to have taken a number of steps 
including promotion to higher classes irrespect~ve of the performance in 
the examination, grant of sufficient scholarships, free distribution of text-
books at subsidised rates etc. Obviously problem of drop out and the 
factors responsible for it have not been properly analysed. The Committee 
will, therefore, like the State Government to analyse in depth the reasons 
of high rate of drop-outs in TSP areas and initiate remedial ~eps at an 
early date. The Committee will like to be 'pprised of the action taken in 
this relard. . 
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Reply of GoWl'IUDeDt 

The Government of Bihar has reported that steps are being taken to 
analyse the reuons for high drop-out rate in tribal Sub-Plan areas. 

COIIUIIeIIts of the COIIIIDlttee 
Pleue see Chapter I (Para 1.108) 

Recoaamendadoa (SI. No. 63; Pan 4.98) 
The Committee are deeply concerned to note that of tbe 17250 villages 

falling under Integrated Tribal Development Programme only 7514 i.e. 
about forty percent have been electrified so far. Needless to say, tribal 
areas have suffered a lot for want of electric power and for that reason 
these areas continue to be backward. Neither agricultural nor industrial 
development is possible in the absence of power which is badly required to 
energise irrigation schemes and another industrial activities aimed at 
economic development. During Seventb Plan, only sixty percent of tbe 
targets could be achieved. During current year, only 50-55 villages are 
expected to be energised in TSP areas. The State Government 
representatives have informed the Committee that they find it difficult to 
pay back instalments to Rural Electrification Corporation of the loans 
already taken by the State from that Corporation. It has been pleaded tbat 
heavy dose of Central Assistance may be provided to the State to do 
soll'lething substantial as at the current rate of 50-55 villages per year it 
will take decades to electrify aU the villages in TSP areas. The Committee 
feel provision of electrcity is essential to develop irrigation potential and 
also to undertake other developmental activities in various sphere. In its 
ablence these areas suffer not only in economic development but benefits 
of modernisation of communication and information system are also denied 
to tbem as the people in these areas cannot watcb Television and listen to 
Radio net·work. As a result their standard of living also continue to be 
low. The Committee. therefore, strongly recommend that substantial 
Central Assistance may be provided to the State to accelerate rural 
eleClrification programme in TSP areas. 

Reply 01 Goverameat 
The Ministry of Welfare took up tbis matter with the Ministry of Power 

vide letter No. 1601S1S191·TDA dated 27·9·1993 and interim reply was 
received from tbe Ministry of Power on 15.11.1993 wberein it was said that 
tbe matter bad been broUght to the notice of Chief Secretary, Bihar for 
taking remedial action. The Ministry of Power also requested tbe CMP 
REC to punue the matter with the State Government. The Ministry of 
Power said that they would write back to the Ministry of Welfare on 
receipt of reply from the Government of Bihar. However, no further 
oommunication has been received from the Ministry of Power despite 
remindel1. The last reminder on the subject has been sent vide Ministry of 
Welfare's letter No. 1601SI6IV1·IDAlTDD dated 17.4.1995 

COllUDeD" of the Coauaittee 
Please see Chapter I (Para 1.123) 



CHAPTER V 
RECOMMENDATIONS/OBSERVATIONS ON WHICH FINAL 

REPLIES OF GOVERNMENT HAVE NOT BEEN RECEIVED 
Recommendatloa (SI. 67; Pan 5.9) 

The Committee note that evaluation studies of various Integrated Tribal 
Development projects has been undertaken by the Bihar Tribal Research 
Institute, Rancbi and tbe work is in progress. The Committee will like to 
be apprised of the main findings of these studies and the action taken on 
them by the State Government. 

Reply of Government 
The Government of Bihar has reported that the report from the Bihar 

Tribal Research Institute, Ranchi, on evaluation study of Integrated Tribal 
Development Programme has not yet been received, and that necessary 
action will be taken as soon as the same is received. 

Comments of the Committee 
Please see Chapter I (Para 1.126) 

NEW DELHI; 
December, 1995 

Agrahayana, J9J7(S) 
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PARAS RAM BHARDWAJ 
Chairman, 

Committee on the Scheduled Castes 
and Scheduled Tribes. 



APPENDIX 

(Vide Para 4 of the Introduction) 

Analysis of the Action Taken by Government on the recommendations 
contained in the Fifty-Second Report of the "Commiuee (Tenth L.S.) of the 

Commiuee on the Welfare of Schedukd ClUtes and Scheduled Tribes 

1. Total No. of Recommendations 

2. Recommendations which have been accepted by 
Government (vide recommendations at SI. Nos. 1, 2, 
3,4,5,6, 7, 8, 9, 10, 11, 12, 13, 14. 15. 16. 17. 18, 
19. 20, 22, 23, 24, 25, 26, 30, 31, 35, 36, 37, 38, 43, 
44, 47, 52, 53, 54, 56, 58, 59, 61 and 66) 

Number 

Percentage to Total 

3. Recommendations which the Committee do not 
desire to pursue in view of Government's replies 
(vide recommendations of SI. Nos. 6, 21, 27. 28, 29, 
34, 40, 45, 46, 48, 49, 60, 62, ~ & 65) 

Number 

Percentage to Total 

4. Recommendations in respect of which replies of 
Government have not been a~ted by the 
Committee and which require reiteration (vide 
recommendations at SI. Nos. 32, 33, 39, 41, 42, SO, 
51, 55, 57 & 63) 

Number 

Percentage to Total 

5. Recommendation in respect of which final reply has 
not been received (vide recommendation at SI. No. 
67) 

Number 

Percentage to Total 

T7 

67 

41 

61.19% 

15 

22.39% 

10 

14.920/0 

1 

1.50 
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The Committee on the· Welfare of Scheduled Castes and Scheduled 
Tribes considered Draft Report on Action taken by Government on 
the recommendations contained in their Twenty-Second Report (Tenth 
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Lolt Sabba) 011 Ministry of Welfare-Working of Integrated TAb .. 
Development Projects in Bihar and adopted with certain modifications as 
mown in Annexure. 

The Committec then authorised the Chairman to finalise the Report and 
get them presented to both the Houses of Parliament. 

The Committee thea adjourned. 



ANNEXURE 
MODIFICATION AS CARRIED OUT IN mE DRAFT REPORT ON 
ACTION TAKEN BY THE GOVERNMENT ON THE 
RECOMMENDATIONS OF THE COMMITTEE CONTAINED IN 
TIlEIR TWENTY-SECOND REPORT (TENTH LOK SABHA) ON 

SI. Page 
No. No. 

1. 4 

2. 6 

3. 17 

4. 22 

5. 29 

6. 52 

7. 56 

MINISTRY OF WELFARE . 

Para Line Modification 
No. No. 

1.6 8 Add at the last-

1.9 

1.33 

1.45 

1.63 

1.108 

1.120 

These information should be furnished to 
the Committee within a period of 3 
months 

6 Add at the end-
within a period of 3 months 

4 Add at the end- within a period of 3 
months 

5 Add at the last- The Committee would 
like to be informed within a period of 3 
months 

6 Add at the last- within a period of 3 
months 

7 Add at the lut- within a period of 3 
months 

5 Add at the last-within a period of 3 
months 
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